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GOVERNMENT OF INDIA. \
LEGISLATIVE DEPARTMENT.

.

PROCEEDINGS OF. TIXT INDIAN LEGISLATIVH COUNCIL, ASSHMSLED UNDER
TEE PROVISIONS 07 THB GOVERNMENT OF INDIA ACT, 1015,
(5 &6 Geo. ¥, Oh. 61.)

oy e e o s
~

The Couneil met at the Qouncil Chamber, Im perial Secretariat, Delhi, on
Monday, the 23:d Fobruary, 1920.
..Pnnszu'n'-:

The Hon'blo Sir Groras Lownves, K.C.8.1, v.0, Vice-Presilent, presiding, -
and 51 Mewbors, of whom J4 werd édditiom’l Membors,

A

QUESTIONS AND ANSWERS.

Thé Hon’ble Kr. V. J. Patel askod :-—

-1, “(a) Hu e the postal clerks of the town and island of Bonibuy BEOH 5 ovtaron or

sppending 1o tho Divector General for a rovision of their pay and, if so, forBayel

how lung? - | . X
(#) Is the scheme promised by the Director General in hi: moemorapdum

Ne. 2610, dated tho 28th April 1919, likely to tako elfect in the noar fuluro ?

(¢) Do Governmeut propose to introluce a time-svale of pay in the Poul
Offices of the towo snd island of Bowbay on & plau similar to that in the
Acconntant Genoral's Office, Bombay 7"

The Hon’ble Sir Caorge Buraes replicd :---
“{a) Yes, constantly. - s -
(3) The schieme has just beon sanctioned by the Beeretary of State, with™

effect from the 2ath January, 1020, ' :

(¢) The question of Lhe jntradition of o suilable timcesoale of pay is
under the Director-Gueuneral's consideration.” : ..

The Ean'ble Mr. V. J, Patel acked :—

2. “(a) AreGovernment aware thab the nutification im 0Eing cestrictions o, . ,.e i
upon the free impork of dy-stuifs into (ndia is rega,rdmi byal public ag & ;,"
wrong iu principle and a deliberato infringemont of the polioy of faiv frnde P Tndie.™"

(D) Masit ereated a movopoly iu favour of the English dye-manufacturer 70 7%
and trader at the oxpenss aud lo the detziment of tho Indian tradar and ey
consumer ** ' '

( 8 )



it QUBSTICONS] AND ANSWERS.
[8ir George Barnec; AMr. F. I DIatel;  [28ap Fesruary, 1920.]
Sir William Rerris. ) . '

. 'fke Hon'ble Sir George Barnez 1-plied :—

“The Govonmant uf ludia are sware that {he restrictions on the imporia-
tious of dyec-stuffs into India have been the sabject of wufavourable eriticism
in the Fress, and thuy have seceived ohjections and representatinng in regard to
them from certain irdividuals and cowmervial bodics. It is not a fact how-
ever that those restrictions create a wonepaly of the nature meutioned by the
Ilon'ble Member, licenses for the import of “dye-stulls from foroign vountries
being frecly granted when it is iinpossiblo to obtain the required dycs from the
United Kingdom or when sueh dyes are unobtainable at a reasonablo price.
A8 8 watter. of fact covsiderable quantities of dyo-stufls are at present being
imported under licensv frow foreign counties, I may add for the Hou'ble
Member’s information, however, that the question of the retention of these
restrictions is now being further cunsidered by the Governmaat of Indin.”

The Hon'hlo Mr. V. J. P..$el asked :—-

Fiseal autoe 3. “(a) Will Governmont state the extont to which and the conditions on
nomy. which, the various self-governing Domivions of tho Bmpire onjoy fscal
- autonomy, and how far and in what particulars ic dilfers from that recommended

for Judia by Liord Selborna’s Committee ?

(0) A«o the Government aware that the recommendatious of the Commit-
teo are coustrued by soveral public man in India to mean that with regard to
fiscal matters India shalt have the same right of regulating her policy as all
other Dominions of His Majesty

The Hon’ble Sir Willinm sarris replied : —

“{a) 8 far ss the Government of Indin areaware {he legislatures of the
self-governing Dominions-are at liberty to arrangs their {ariffs as they please,
subjoct however (o the right of the Governor General of cach Dominion to
assent to or withhold -consent from Bills or to reserve them for His Majesty’s
pleasure, and the Orown can disallow within a s} -;ified poriod any Bill assented
to by the Covernor General,

The Mon’hle Member oan judge for himself the_difierence, if anv, between
the positiou of the selfguverning Dominions as staled above and thab recom-
mended for India in the report of Lord Selborne’s Committee,

(#) The Covornment of India are willing to accept the Ilon'ble Member's
assertion that the views of certain public men in Iudia regar’ing the recom-
mendutions of the Committee are us stated by him.”

The Hon'l:le My, V. J. Patel asked :—
P¥indings of

Lo Setvors 4, “Taitopen to the Governmeut of India in framing rules undor the
vas Coma Government of India Act to ra-openany juestion settled by Lord Selborne’s
frawtop of . Comumitteo and to disturb its fludings ¥

R\o«: new

Th2 Hon'ble 8ir William Marris replicd :—

“As the lon'blo Member is nware the genoral rule-making power wnder
the Government -/ Indir Ant, 1919, is containad in section 41 of that Act,
and all rules 11:..de thereunder must come befors Parliament,

The Government of Iudia regard the recommendations of the Committoe
as an anthorit-rive indication of the views which are likely to be taken
by Parh.ment, aad will therefore naturally attach tho greatest possibie weight
to thelr recommendations.” '

w0 Honw'ble Liv, V. J. Patel acked :—

gronts 5. “ Will Government lay on the tablo a staloment showing the amount of

nytitaions

o D bltad, grant by each of the Local Go:ernments nd Administeations duving epeh of
¢nat a » - ~

avay, _the last five years to institu!ions for the instruction of the blind, the d~af and
the dub ?” ‘t



QUESTIONS AND ANSWERS. 871

[ 43sp FeBruaxy, 1620,] [ a7 Shafi; Mr; V. J. Palel; Sir Willian
Fincent 3 St iVillians Marris.]

The Hon'ble Mr. Shafl repli:.:d

*“The information desired by the Hon’bls Memnber.is not‘uvnilab_lg in the
Goverument of India, It is beipg obtained from TLoeal Govornsients and
Administrations and will Le laid ou the t2ble in due course.”

The Hon'ble Mr. V. J. Patel asked :—

8. “ Will Government stale tho rosult of the invostigation which they snatg-nory
undertook in accordance with the Resolution moved Dy the 1len’blo K ban medicias.
Balirdur Mir Asad Ali on the guestion of tho pussibility of placing the ancient
and indigenous system of medicines 0: aseientific basis au([l of adding to their

weelulness P

‘The Kon'ble Sir William Vincen: repled :—

“The Hon’ble Member is refcired Lo the answor given lo the question put ‘
by the Hon'ble Rai Sahib Seth Nathmal on the 23rd Beptember 1919,

‘'!he Hon'ble Iy, V. o, Patel asked :—
. ' Tha Dadivn

7. “(a) Aro thero any, and, if $0, how many members of the Indias Civil Girysorsicn
Sorvice, whose -doubts s to the changes to be wade under the new Aot are go favms.
dnap-;ootcd that they fuel thoy ocannot wsefuliy endeavour to take part in
them ' .

(%) On whal ponsion aro they o bo allowed to retire "

‘“he Hon'ble Sir William Vincent replied :--

“(a) No such oase has yet boen bronght to the n-“ice of the Governmsnt
of India. T

(b) This part of the question docs thorefore not aviss

"The Xion'ble Mir, V. J. Patel asked:— -

8. “(a) *Jo Governinent propose to give effeot b the recc.amendation of gempasttton
Lord Relborne’s Comnittea that not Joss than three Me abersof the (Jovernor e tive
Genera!'s Tixecutive Counail should be Indians and, if so, when P - Yeozottof .

{¢) Is it a faol that according totho recommendation of the Committes “™**"
a fourth 'ndisn Member conld be appointed, ;royided he hus definite loga)
g alitioations 7' " ’

" 'The Hon'ble Sir Willinm Marris }cplied e

. “(a) The appaintent of 1aembors of the Governor General’s Execative
Ooureil rests with ITis Zajesty afid not with the Government of fndia,

. {(#3 1 will read to the Council the terms of the Joint Coramitice’s recom-
mondation. They advised — '

‘that ono. member of th. Council should have definite legal qualifica-
tions. but Lhat those qualifications way be gained in Indin ne
well 18 inthe Unived Kivedom; - ¢ that nol less than three
rem: ers of the Council should bo Indic 3. -

The Governmerd of Tndia nnderstand that theintention of the first part
of this reconmendabion was fo open the door for the wppointment of certsin
memhi 3 of (he legal profiasion whn bed received their tevining in this country :
an inboation to ohich section 28 (2) of 1ho Act Rives off ot Fhey do not
anderstacd that the Joinl Commities aad any in.cntion of arcusins cxpecty
oo that four Indian members would e appeiuted to the Couneil of the
Governor - nerall  Lnd this been the Committeo's intention the Gevarnmant
of India betievo that it could have bees ek’ explicitiy,” )



b2 QUESTIONS AND ANSW ERS.

L3 V. J. Patel; Sir IWiltiom Marvis; Ruo [23rp Fenrvany, 1920.]
Buhadur 7. N Sarma; Sir Thomaos Hollund ; '
Hr. Sachehidananda Sinha;  Sir  George
Darnes.]

The Hon'’ble Mr. V. J. Patel :-- May I put a sapplocentary
question, Sir? las the attostion of CGoverument been drawn 1o Lord
Setbore ¢’s speech in thy ouss of Lords to the effeot tiwk there could he
appointed four Indian Members on the-Bxeeutive Council 2

‘"he Hon'blc Sir Williax #arris i I must ask for notice of
{hat question.”

The Hon’ble Rao Bahadur B, N. Sarma asked :—

Tecrnlt- tee 9. “(a) What qualifieations, if any, have been laid down for the recruit-
miste for inout of chemists into the proposed all-ndi. Chemical Services ?

Jodia chemt- (0) Have inquivics been made as to how mmany Indians with sufileiont
Bervioet: qualifications would ba fortbcoming? 1f no such inquiries have heen made,
do Government propose to institute them before golting recruits from other
conntrice ? ' o
(¢) T this connoction do nut Government propose to consider the advis-
ability of holding & competitive examination for junior wen, both Indian and
Europeun, bofare the appointments are mades 7

The ¥onkle Sir Thomas Hollaad replied :—

“Tho attention of tie Hou'ble Member is invited to thu Resolution of the
Government of Indis in the Munitions Board No. M.-410, dated the 26th
November, 1018, in which it is notified that 8 Committec has been appointed
to inquirs and advise Governwment regarding the desirability-of creating z2n. ail-
India Chewical 8ervice, and, in the event of the Committee approving the
principle” of such & sorvice, to devise terms of recroitmen!, employrment and
organisation. :

- The report of the Covimitler will be ready raxt month, TUnti'. that
roport is received, and Govornment bas had an opportunity of consideri:g its
rec.:nmendations, it would be premature to institute the inquiries, or indepen-
dently to investigate the proposa's suggested by the Hon’ble Member.”

Tho ¥ an'ble Mr. Sachchidananda Sinha asked :—

Tarsimess 10, “(a) Have Governmont received any potitions or 1enovials from the
Minaea @ employees of ihe Postal depari.aent, spocially thoso serving in Dilar and
or.

M.
*&  Orissa, praying for an increase in their emoluments ?

(b) Are Governwent sware that considera’ls dissafislaclion exists omong
- the said wroployees by reason «f the present bigh rates in the pecessaries of
‘lifo and their not baving got any aprrecigblo increase in their pay in recent
years? "
t2) Is it not a fact thut improrements have been recently cffected in
the pav and gradation of the Telegruph - omployees, and that nevertheless a
Committee has again been anpointed to considar their grievances further?
(d) If 0, do Govermmount propose to take similar measares wilh regard
to tho grievances of the Postal employees P T not, will Governwent bo pleased
to cxplaiu the reacons for 1}-is sceming differentiation P

Tha Hox'kis Lir Goorge Barnos replied :—

“(z) Yes. ) '

(1) and {d) Tes, but a geucral revision of the pay of pastui clerks up fo
the grade of Rs. 100 has just heen sanctioned, and the question of rovising
the pav of wen in the higher grades is receiving tho Director Uoneral's oen-
siderztion, s

(c) Yes,” ' ‘

3



. QUESTIONS AND ANYWURS. 893

[ 230 ¥ymxuame, 1920.] [ el Sachehidunands Sinka; Sir William
' Tincenl ; Sir Qengadhar Chilnovia, |

The Hon'bo Mr. Sachoehidananda Sinha asked :—
11, “Have Gorornment teken any ste ps'to gstb the vacancies filled whivh emiag oc

have been caused in the Puujab High Ovare by tho death of Sie Lonry .Ea'-fﬂ.i"i‘;{t
Rattigan and in the Patna High Court by tho death of Mr. Justico Atkinson ?5:3;":?;}1
If g0, when are the aunouncements of the names of their succossors likely to 27"

be mado P’ :

The Hon'ble Sir William Vinecent replied : —

“P'he reply tothe fitst part of the question jsin the aflirmativo.  4s regurds
the second part o prees communiguéd will, as-usual, be jasued as soon as the
appbintments are made by His Majesty under seotion 101 (3) of the Govern-
nent of India Aet, 1915."” ‘ .

The Mon'ble Mr. Sachehidananda Sinha asked -~
12. % (0) Do Government propose to proceed with the Bill which was Amandmont
introduiced into this Council by Sir Reginaid Craddock Lo amend and consolidate 3f Sefaiant
the Code of Criminal Procedure ? | Frocudure,
(8) Tf 0, do Government propose to refer it for oconsideration and report
to a committee composed from amougst the-memmbers of the proseat Ccvneil
with instrvctions that they muy suggest smendments with  view to assimilate
&nd unify the procedure in trials by rewmoving from tha Gode any distinctions

a9

subsisting at preseat on the ground of race.or nationality ?  If not, why not

The H- vhle Sir William Vineent replied :-—

“(a) In view of the amonnt of business connected with he introduction of
the reforms, which will come before the present Couuncil, Government do nob
consider that it will be possible to proceed with the Bill to awead. the Code
of Criminal Procedure, which was first inteoduced in March 1914 and later ro-
introduced in a modified form in Scptember 1917, '

-(8) The Bill is an-amending: Bill and doesiot'deal with. th: subject sug-
gesied by tho Hon'ble Member.  Itis open to any Member of Council-to in-’
troduce a scparate amending Bill on this 'subj--t, and Government are preparod
to giva their carefui consideration to any such “ill that may ue introduced, huat
they do not hiuk that the present wonld be an op:portune tiine Lo raise this
question, which is bonud to give iise to very serious eontfoversy.”

'Tho Mon'ble Mr. Sachehidananda Sinha aiked i—

13. () Will Jovernmont he pleased to mention the names of the vavious

. . - . . . . . ome
servioes, Imperial o rovivcial, which have already received the henafit of rimdnitina
the recommendations of thos last Royal Commission on the Indian Public Soaviese

. L. 3 . . . . WIth g
Services in tha matter of their pay, pension ov any olher kind of emolument, to ,‘\‘.Q;“;;}\
ox in respeci of which orders havo brer: passed to that effect 7 ' Taioia sor.

. . V!0,

(" What ars the remaining servioes, Imperial or Provinciai, which
have still to be dealt with ? ,

{¢) Will Ravernment bo pleasad ic state  tho renson or reasons, if any,
justifying preference he ing bean given to the claims - of. thoss relerred to in
part (a) of this yuestion 77

The Heo'ble Sir William Vincont repliod :—»
“Tn order fosave the thae of Coundil { Jay oo he table & *elatemycné
which “ives & conplete ansrw to parls (o), (4) ar:1 () of the questicn.”

T g Hn ble Sir Gaungadb e Chitnavis asked i—-

14. * Havoe Government roceived an influentinlly signed meinorial on the,, =
suhie 4 ofF preservation of catile P, i{ 50, what action do ‘hey propesa fo take tom o< "
vpon 9 . ;

. i b e e e — e e . . 1148 S ——_ -t o+ et e iy

*[ 2 Appenlic -,
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&id QUESTIONS AND ANSWERS.

[ §ir Claude Hill; Sir Gangadkar Chilnavis, [28gn Y'EBsvARY, 1920.]
Me. Shafi;  Khan Bahedur Lbrahim
Heroon Jafler; 3, W. M. Hailey; Mr.
Sachehidunanda  Sinka; Lhe  Pice-
President.

The Hon'ble Sir Ciaude Hill replicd..—
“Yes. 'Ths question raised in the meworial, which has just heen received,
is enguging Lhe attention of the Govetnmient of India.”

Tae Hou'ble Sir Gaugadhar Chitnavis asked -

15, “ Will Govern nent lay ou the table o copy of the Report of the Com-
mittes whichsab in London st spring ox the questivn of tho creation of
Local Goverament Boavds in Indin 7"

The Hon'ble Mr. Shafi replicd :- - .

“The Report of the Comraitles appointed to study the working of the
English systom of local Solf-Govornment, together with o report® by the
How'ble Me. 8. N. Baverjee on the same subject, is laid on the tablo.”

(‘ll'he Hon'ble Khan Bahadur Ebrahim Havgon Jaffer
asked :(— ’

18. “Do the Government of India proposs to consider the desirability of
making speoie]l financial co-tributions to the Provincial Governments 8o a8
to enable the latler to assist Municipalities and Local Bodies in carrying out
sclicmes of compulsery clomentury education at an early date P

-The Hon'ble Mr. Skaf replied :—

“ Beginniog with 191112, the Govornment of Idia have assisted Local Gov-
ernments by recurring and non-recurring grants, which huve up ‘o the cod of
1918-19 tofallad over 24 crotos in the expansion and improvemont of elemen-
tary cducation. With the new c'assification of revenuo and cxpenditure
sontemplated by the Roeforms scheu.e, the provinees will bz equipped with
substantially larger resources than they at present eujoy for the improves
ment and expansion of clementary education and other branches of provincial

- ddministration, The views of the Goverpmient of [ndia regarding the furure

Improve-
mavg of
sxlayics of
publlo
BOTVanls,

ficancing of elemeatary education were e:plained in their lottee No 750,
dated the 2nd 8¢, tember 1915, which was published at the time. A vopyt of
that Jetter is laid on the table.” :

The Hon'ble Khan Bahadur Ebrahim Haroon afier
asked :—

17, “Tn how many cases hava public servants made representations to the
autborities concerned. for an improvement in their salavies during the last six
months and how have these been disposed.of ¢

Thé Hon™ ia Mr, W, M. Hailey replicd : —-

“fhe precis. information asked for caneot be supplied, as such represent-
aticns are net geserally made to the Government of Indin divect. 'T'he snlarivs
of the lower-paid public servants have been tenporirily improvad in all pro-
vinees by the giant of war allowances 01 the reoommendating of Local (avera-

me: s Jbis undegsbocd that Local Qoveraments have now under theie ¢on-

siderntion schewmes for.a perwansnt rovision of the salaries of their sulaedinato

. ¢slablishments.”

The Hon'ble Mr, Sach -hidananda &inha :--“May [ pat Dr.
Sapru’s questions on his behadf, fe 2 " '

Yhe Vice-President :—“ I om efraid ths Hon'bio Member can
put fvs own ghestions ondz. .

Bt

“eTide Appendix IS, T
1Mot included ia these Proceecinge,



RESOLLYTON RE PXTENSION AND JMPROVEMINT OF  &7a
MUBEAMMADAN BDUCATION.

(235D Premwuary, 1920.) [ Khan Behedur Blrakin Haroon Jufer. )

RESQLUTION RE BXYRENSIC.! AND IMPROVEMENT
OF BIUHARMADAN EDUCATION, '

. The Hon'ble Kker Bahadur Ebrahim Haroon daffer i— 6.
“Bir, I beg to move the 1esolution, which stands in my pame. I rans thus :—
* This Council recoamends to ths Gavernor Genersl in Connsil that a Committco of
oflicinls and non-otlicials be appointel to inquira and repoit as to the effect given in differens
provinees during tho past six years to the sug pestions and recmamendations mado by the Gov-
crument of India to 1he Provincial Govervments iegarding the extevsion and improvement of
Muhammadan sdneatiou. !

"« My resolution, it will be seen, is a very simple ona, " T have to voquest
the Guvernment of Xudia to make delaileds inquiries - akout and bring togsther,
in a combined form the measures tuken by Provincial Governments with
respect to the promotion and improvement of Mubammadno edacation in their
own Provinces, on the lines suggested to them by the Government so Jong
ago as 1918. Aund I inay perhaps be veferred in this conrection to the Annual
Report on Indiun Tducation, pod to the zepcrts cn cdueational progress
issued "every yenr by the Provincial Govermmcois. 15 may also be stated
that education i3 a matter primavily in the hands of the Governments of
the Provinoes, and that they are responsible for it. 'Thoso Governuients
are, therefore, the proper bodies, it will be contended,. who ought to.bo
‘epproached, aod that a dircussion of the question ought to he raised in
the Provincial Legislaiivo Councils, especially in view of {he faet that in
the near futu. o we aro going to bave a large measure of decentralization.  Sir,
I venture to urge that the inquiry I aw asking for caanot be reasonably
resisted on gronnds liko thoso I have mentioned., Whaterer measurg of
provineial deoentralization in the administration ‘and coutrol of edvoation,
the forthooming constitutional changos may bring about, the Governm-nt of
India will not be going owl of its way to institute an inquiry as to what
ﬁogress has beea so far achieved in the different Provinces in the matter of

luhdmmadan Ydocation alung the lines they themselves -nggested. Not only
this, Sir, ‘but in & way, the Goverpment of India, fo ny mind, should
regurd it as it duty to find out to ‘what extent its wishes bavo beea earriod
out,.and to ses that they are carried out beforc fhe respomsibility regard-
ing educational policy is wholly or largely !ransferred ‘o the Previnoinl
Governments.  Conditions with respect to questions, like the Mubammadan
education, ant the educational nrogress of the Meslen Community, will
indeed, vacy from provines to province, and the action to bo taken in the
ptovinees wmust bo adjusted to their partionlar requirements. But there are
certain principles of pol'zy which anply equally toall parts of tha country,
and it is necessary for the Cenbial. tovernmeat o sea thab those prineipi.s
‘re adhered to in the provinees.  Apart [rom Juo geiceral presumption
that may be raised, in regard to tho progross of Muham:adan education, T
have to draw attention to the important cousideraiion that the inguiry I am
suygosting colates to the recomumendutions wada by the Qovernment of Tndia
yoars ago and, ‘herefore, to measaros which chould hwve bren carried out by
Provineial "Govornmerts, by fhis time, in uniformity with themn. Jn the
Rombay Presideney, for instance, the-Governiment there appointed a Committee,
to go into tho question of ihe coudition ' *Muhammadan educntion, and (o
recommend the dir- lon in which development wis o by ¢fferteld, A few of
‘the vecommendations of the Commi “ce have “een given effect to, and others
yot await aoproval and execution.  ifeo vy enforced by War vwis o
evonnd fov this slowness of pregress, bub that argunwnt wo Jonger holds, i
Cominities <f Tnguiry, 1 ar asking fov, «will onzider $he .sohemes formulated
by Provincial Goevernments, {or giving offect iv tho gugpestions of the Gever-ia
manb of Fudia, apd flod ent, ho ¢ far, they bavo been oarried wut. It may be
thet want ¢f Tunds wmay still be ple. wd o7 Provineisl Gov mmenls, aya.
rexsonof thelr inability, to do the necdful, and the financial aspeet of tin
grosi o will bave to be consider . ke e rament of Iodia may have to




510 RESOLUTION RE BXTENSION AND INPROVEMERT OF -
©OMUHAMMADAN FDUCATION,

| &han “Bahedunr Lbrabim Haroow Juffer;  [23ro Fupuvany, 1820, ]
Khan Sahid Shah Nacas Bhutto; Nwoob
Satyed Nuwwad Ali Chaudhuri. ]

help Provincial Governmonts, if tho Jatter's plea of flnancial difiiculties is
vight.  In any case, it is ncedful for usg to know cxsctly how malters
stund ; and the inguiry to bo fully useful, must bo comprehensivo, snd not
metely provineial,  ‘Yhe Government of Irdia communicited its wishes,
in. councetion with the advancemesnt of Muhawmalan edueation, becauso
it felt thut tho subject was one of national importance, and desivad gensrous
and prompt atiention.  That importance, 1 submil, the subject his by no
means lost.  And I am anxious, 8iy, ihat the suggestions couveyed ia
my Resolution should be taken Ly this Council in the light of tho uwrgency of
the question, and the otrigation” which rests upon the Government of Tudia,

" {o see its own recommendations carried out.  The Comumittea of Inquiry will

collect veluable information, which will prove helpful to us in knowing what
ground has besm already covered, and how inuch work sbill remains to bo

-donc. Ia the light of this information alone, it will be possible for Govora-

11-93 AN,

1124 am.

ment to decide what measures to inke to attain the objeel it hus now all along
in view, : '

“With these words, I move the Re_olution.” ,

The Hon'hle Kkan fiabib Shal: Nawsa: Bhutto :—Sir, I
bave great pleasure in suppniting the resolution moved by my Hon'ble friend
Mr. Jaffer,  8peaking on behalf of 8iud, 8ir, tho education of the Mubammad-
ans who form about 80 per cent. of the population there has been very sadly
peglected. It istrue, Sir, that the Local Govermment is doing something in the
direction of the extension and improvewment of Mubammadun education and
a special committee waus appointed for Sind to investigate the guestion, but it
is to be regretted that [ull effeot has rot been giveu to the recommendations
of that Committee. The sums which Government ars spending al present -in
the caure of Muhammadan education are. quits inadequate to meot the require-
ments of the Muhammadan coiamunity who form the bulk of the population
in 8md.  Sir, the subject is a very important one and demands a very sympa-
thetio treatment at the haunds of Government, Alter what has fallen from
iy Uon’ble fricnd Mr. Jafler, I feel that he has ma’e out a strong case for
an. irquiry into the whr ls question of Mutemnmadsn education, and I hope
that the Hoa'ble the Education Mamber will ba -good ounough to accept this
rery modest resolution,  With theso few observations I snpport the motion |
veiore the Council.” .

The Hon'ble Nawab Saiyed Nawab Ali Chaudburi:-
“Sir, I consider it my pleasant duty to support the rosolation moved by oy
estcemed friend the JIon’ble Mr. Haroon Jaffer, Auoub six years ago, the
Govarnment of Tndia issued a circular “~tier {o all thic Provincial Goverivments,
emphasising {he need of providing vea: nable facilities for. cducation of  tho
Austalmans and indicating the direction in which inquiry and special action
would, they thoughi, be uspful. JTu accordance with this direction, the Gover::-
meat of Bengal—and I understand the Governments of other Provinces too —
appointed a Commities, the most representetive that ever was constituted, to
consider the problem of the backwardricss of the Muhawiiadan community in
the natter of education, and to recommend necessary measures to be adopted by
the (rovernment for tho ed «ational rdvancement «f the Muslim comumunity.

. The teriag of reference .were cowprilicnsive enough fo inclade ohnost every

branch. and stage of cdi-cation, uad the Conmitics set shout their tagk with
an carnostness, comrensuraty with the paramount impurlancoof the pro'ivm
they were i:kad To investigat:.  Alter bard, pationt_labour of over six mouiis,
they submitted their voport, which formed the subjeot of o resolution isued
by the Joverument of Beagal, on the 3vd August 1916, The recommendations
of the Cuiamittes recviyed, 1 must gratefully acknowledge, tio most sympathetic
consideration from the Government ¢f Teneal, and a large number of -fheso

»

word imn distely given offect fo.  Only thosy reovnnnendat’ons which involved
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n heavy expenditure-~which, of courso, could not be provided for during the
poricd of war—were kopt in abeyanoe, with the assurance thai they would bhe
undertaken as soon as the financial condizions would permit. The resommend-.
atious that concerned the Celeutta University weére duly addressod to the
University nothorities, Dut will the flen'hle Membera beliovre me, when I
unfold to them tho story, how the resommendations of such a representative
body consisting of almoel every Auhammadan eduoationist of repuioin Dengal,
wera treated Dby the authoritics of the Uriversiiy. Bir, oonzistontly with
the principle that in the ‘sacred temple of learning’ there -is no room for
the aonsideration of sectarian gricvances, the unbiassed, the impartial hody
of pure edueationists did not consider it worth their while even to con-
dessond to [nvour the Mussalinans with a reply. Repeated reminlars, Sir,
oould not elici even the ordisary cowtesy of a formal acknowledgment.
This deplorable state of effairs was dus sololy to the very poor representation
of the Mussalmans in the difficrent hodies of the University. 'Po the sams
oause way bo ascribed the persistontly unjust treatment of tha Mussalmsns i
the University, whioh have beew briefly described i Chaptor VI of the Illumi-
naling volumes of the report of tho Oaleukts University Commission., The
pariah of u Moslem mewmber was never admitted into the syndicate of the
‘Baciod tenple of learning’, the governing hody of 23 colleges wor? unpoilut-
ed by the contact of the M ns‘fims, and cutof 1,065 memburs of the collegiate staff
only 37 subordir.ate anpointments-—burring, of coniso, the teachers of Oriontal
Languages—weio beld by tho Mussalmans, A very influential deputation,
consisting of almnost all the recognised Muslim lenders of Calcutta, thabt waited
upon the Caleutla University Cornmission, vm?' tersely summarises (he -
gituation thus—* It is a common complaint that Muhammadans geb no chance
"of paid post at the disposal of tho Caleutia University. Out of 70 lecturers in
~ the Law Oollege, not even one is *a Mnhammadan, though qualified Maham-
madans to fill such posts ure not wanting, . . . . -

The Hov'ble Mr, Sinivasa Sestri :—“T wish {o 1iso (o a point
of order. The ilesolution relates to suggestions and yscommendations made by
the Government of India to the Provincial Governmenls regarding ‘the
exténsion and improvement of Muhammadan eduoation, I doubt wheiier tho
organisation aud appointinent of the stall of the Calcutla Universiiy would
_come within tha scope o this Resolution.”

The Vice-Pregidont :—I think the H:n'ble Mr. Bastri is a litts
_meticulous, The point is ab all events very ::oar tho Resolution ; I do not think
the Ceuncil would desire that it should bo exoluded.”

The Hon'blo Nawab Baiyed Naweb Ali Chaundhuri:—
‘“The position of the Muhammadais in 1cspeob of Tost-graduate
fStudies, University Hxaminalions and University offices is hardly hetter,
Only two of the University lecturers are Muhommadans and out of 845
examiners for the difi-rent - University czaminations held last year, only
9 were Mahammadans, hesides 44 examinery of Avabie, Porsian an? Utidn, and
thera is not o single Mubarumadas in any of the offices of the Caleutla Univer-
sity.” No woudur, Sir, that ihe Mussalmans-are fighting - with euoh grim
oarresiness and determination Jor rejarato communal reproentation, no
wonder, Bir, thet they instinelively doubt the tond fides of every gentloman
* who opposes it, no wonde that Jbo 8adler Conamission found it impe-ative o
reeomuend in an waited voice the auopt . of the nrinziple of separate com-
munel repressntation. . . .

The Xon'vle ¥r. Gvrosndes Kath Banerjer ;—3May I tno=?

- Bir, whether it iy open to n aeinber to make a general statement of that kimf
rel cling upon  the bond fides of the Lon'ble Membors "¢i .his Conpsil P
* Whellor that is - fair debale? ' wanta r.tiog from you - 2 that point, Kir,>’
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. The Vice-Yresident :—If the Tlon'ble Mewber asks for a ruling,
I can oaly say that it is open Lo the Hon'ble Mowmber to wako {he
statement he hns made, bub 4 is obviously open to the How'ble Mr.
Banerjea who will no doubt follow him to deny the facts upon which the
statement is made. T caunot say that il is not rclevant to the Rosolution befors
the Council  The Ton’ble Member, I amn sure, dees rok desive to wake any
remarks offensive to his fellow mombers of the Conueil.”

Tho Hon'ble Nawab Jaiyed MNawab Ali Chaudhri:--
“Then, 8ir, I lcave that quostion there. I support the Resolution bedause
I am suro that the appointment of the proposed Committes wonld ‘serve
to uncarth many incidents and oirowmstances that have been impéding
the cducaticnal progross of the Muhammadans. But, Sir, I am in hearty
sympethy «ith the Resolution, and I feel that the bitter perception of
the keen sonse ol wrong and iojustice, urder which our communily is
labeariug, more or less in evory province, has jwpolied wy friend to mnake
this demand for the Committee of Inguiry. It is quite possible that
many Provinciai Governments might huie oconsidored the question as
sympathetically as was done by the Government of Bengal and the Govarn-
ment of Sir James (now Lord) Meston; and so I think that a request for a
statement from the Government of Tndia should more appropriately have
preceded the demand for & Commitice of Inquiry. But I do nobt think this
technical objection will ho glea.ded by tic Governwent of India, if a case for
inqniry is really made out, I quito realise the very natural roluctance of
tho uoverument of India {0 interfere in the details of 'rovincial Admini:tra-
tion, especially at a time when . the }+inciple of ‘decentralisation’ and
¢ Provincial autonomy’ is the fashionable dootrinc of the day, but still I am
inolincd to think, Bir.‘that tho responsibility of the Government of India
for the educational progress of this important ccinmunity justifies n step which
would pernaps Lo inadvisable and insxpedient undér ordinary circumstanocs.
Bir, the conditions of Mu':ammadan education,” apecially in the primary
and secondary stage, are almost idontical in every provinco; and tho exper-
ments ‘hat wers successful in one province may well be initiated in other
provinces too; and ‘he Qomimittee can serve the useful purpose of drawing
atteution io such exporiments which moey with edvantage be adoptcd
everywhere,” . ' .

tho Hon’ble Sir Fazulbhoy Juorimblaoy:—" Siv, I am in

‘hearly aceord with the opinions just expre-se” by my ilun’blo friend the mover

of this resolntion. I was one of tie members of the Commifteo which was
appointe:l in Bomhay, and somas of the inor recommondations involving «
swall outlay wera carried out. But, owing to the war, some others, like the
establishment of High Bchools, ete., were postponed on acconnt of heavy expen-
diture. I entircly sapport the resolution. ( think, however, it the Hon'ble
Member in obarge of Education, whe has devoled nearly all his life in the causo
of advaacement of Mubammadan eduocation had given the Fon'ble Mover the
inform=tion usied for, suposing the materials were ready with him, then there
would have been no nucessily for 10visg this resolution at all.  If the materials
weie not colloeied, T would surely hayo asked the Goverumoent {o do so, beeanso
it is most essential that we «hould have this information as the subjeet of
educciion i8 guing to be de: cutielized in bhe provinees, and ay the Muhammadan
couwmunity, zs my Hon'ble friend Na.vab Baiyed Nawub Al Chpudhri sail, iy
workine under g -cat disedvantages. It is for the advanccment of India that o
con: munity like tho Muhammadans, which is so hackward in educatic , shouild
reeeive eyery encouragement from the Governnent of India.”

“he Honhle Khsu Bahadur Mir Asad 8::—Sir, as
far 85 s kno- in my own presiderey the suggostions and rocommenda‘iong of
the Goverament of India bave not beon [ully carvicd out. Das! November when
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T bad the honour {o preside over Lhe Mubammadan Educational Conferenco
held in the Bombay Prosidency. I had the opportunity to kuow that the sug-
gesiions wade by tho Guvernment of India wors not all given eifect to in the
Bombay Presidenoy too and wy Hon'blo friend Nawab Ali Chavdhri has also
told .us that all of themn have not bebn carriod ont by ihe Bongal Governmont
either Lo the satisfaction of the Muhammadans there, Therefore, I feel that tho
Gevernment of Yudia sboald further take stops to ascortain from the varions
Local Governments zs to what the varions Committees appointed by the J.ooal
Governments bave been doing in the matter of the oxtension and improve-
went of Muhawmadan education. Though I differ from the fovin in which the
Hon'ble Movi- bas worded the resolution, yet I deeply sympathise with the
object of his resolution. With these words, I heg to suggecl to the Govercment
of Indin to take more pains to sea that their recommeudations are fully carried -
out by the Xiwonl Governments in the various provinecs, and I would also
suggest to my friend nof Lo press the resolution in this Council "

. The Hon’ble Haji Chrudbri Ilchammad Ysmail Khan i— 1157 4y,

“3Bir, T weélcoma the proposal made in this Council by my Hon’ble friend ths

mover of this resolution. It was the late Mr. (Gokhale who eaid thal the

greal problem- before the country was the problem of education. He spuke

of the neocssity of giving the people the true sort of education and said :—

‘The increased efficiancy of the individual in higher goueral level of iutel-

liganc., the stiffening of the moral backbomo of large seclions of tho
community, none of theso things con ocome without such education’ Tho
world is progressing and it is said ihat now-a-days ‘the forvh of light is lit

for all, and passes on from hand to hand. Btill it is unfortunate that official
figures show how smzil an inpression has hitherto besn made on tha enormcus
magg of Indian ignorance. Thia is uot the time fo enter into the causes whioh - -
liave hampered the progress of education in Indis, and I will not attempt to

aprertion their responsibility betwoen the Government and the people. But the
fuct that in India the percentaso of literaoy is ni.asually Jow must be regretted -
by all of us. What is move, Sir, in the mattc: of education the Muhammadans
a: : oven moie backward than the Hindus, It is, of course, n significant sign
of th: times that of late {h spread- of ediication among the Muharamadaus har'
been brisk, and, in some cases, evon more brisk than among our i :du brethron.
8till the backwardness of the Muhammadans is n great handioap to them in the
race of life, Some time back the Indian Bducation Comimission romarked
¢ Apart from the socia' and istorical conditions of tho Muhamniadan community
of Iniia, thero avo cances of .1 stric 1y educational oharpeter which heavily
weigh it in the taee oflife.’  8ir John Sirachoy quoted this1:wark snd ndded---

¢ 1t raust not be assmned that the Muahammadans are always Jess -live to ‘he
yalae of education than Hiindus.’  But the question of dinhammada: education
has its own pecaliar diffioulties ard should bd looied at from a different stand-
poinl, T am glad that this has been admitted by the Governmont of India
¢nd they have, from {iine to time, made suggestions and rccommendations to
tho Provincial Governmen!s rezarding tho extension sand improvement of -
Muhammadan edueation, it is high' time that au inquiry was made into the

cffeot givan to theso sugwestions and recommeudations by the Proviucial
Govern.ents and necessary steps iaken ia the wmwtter. I would ‘suggest that

1y (riend the mover ¥ill agk the Oommiiies to ev)mib their report Doforo tha

Delhi Session of the Y.egislaiive Couneil comes - & clase.”

The Hon'ble SBir Juliikar Al Xhawu :—9 Bir, I feel that il is1-40 .,
untair to -ay anything shout his recolulion before we know what the Govern-
mont havo actually done in this matter.  Bub whatever Govoroment i 1y heve
done in promoting cducatin amoeng Mubammadang, I feel that somathing
racre remadng to he dons, he- g it is well kuown  that in every: provinoe the
Mubammadans aro very lackwarl in educution, and whatover additionsl
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measuros are introduced in tho gause of the Muh.mmadan educalion they will
bo welcumed by that community in a!l parts of the country.” ‘

The HMoxu'ble Mr. Shefl:—“Sir, in his resolution the Hon'ble
Mr. Haroon Jaffor recommends the appointmaent of a commiiteo of officials snd
npn-ofiicinls to inquire and report as fo tho effect given in differeni Provinces
during the past six years lo the suggestivng and rcuommendations embodied
i the Qovernment of India Rusolulion fo which my ow’ble friend has
veferred. In deoiding upon my owa attituds with regard to this resolution,
[ was maioly influenced by two considerations. The first of these (wo
considerations was that, during my cxperience of sometbing like eleven or
twelve ycars in thé two Imperial and Provinolal legislative Councils, I have
found that the appointment of commitices, generally .spraking, resultsin

. postponing aclion which may be desirable;. and, in tho second place, I was

inflacnced by a considsration personal to the Hon'ble Mover of this resolution
and some other Hon'hle Members . . .

The Hon'ble Mr. V. &, Patol :—" May I risc to a point of order?
Ts the Hon’ble Menaber rsferring to bis own porsonal attitude or the attitude
of the Government 7 .

<

Tho Vice-Prosident :—“ As T uuderstund the Hon'ble Mamber, he
is so far referring to his own personal attitude,”

The Hon'ble My Shafit—¢ Thatisso. Whea I giveoxpression to the

. opinion en’ertained by the Government of Indin I will eay so. Then the second
. consideration which iufluenced yne was this. Among the non-official p:embers

of the Committes, which my Hou'ble friend Mr. Haroon™Jaffer wants to be
appointed, it is obvious that he and some of the other speskers who have

‘addressed the Oouncil this moriing would i all probability be included, and I

do not waut the Don’ble Members to tour all over India inquiring into the
effects of the Grovernment of Tudia Resclution in the varlous Provinces ju:t ab
tl:is period when the oleotions are approaching, and in consequence the result
wo.:ld bo that the field would be left to their opponents in the various Provine-
c8, who oould uader thoso circumatances nurso the various constituoncies to
the ultimato loss of th:» Reformed Councils, I, therefore, instituted the inquir-
ies whiclumy learnad iriend ‘vants to bz made through this Committee mysclf
immediately after reseipt of tho noiice of this resolation, and I am now going
to present to this Council the result of this inquiry, thus obviating the neces-
sity of the appointment.of any commities for the purposs which my Ilon'ble
friend hag in view.

“Siv, Hon'blo Membcers will romembar that tho Government: of Iadia
suygested to tho Local (luveraments and Administrations the advisability of
convoning local committscs to considor the question on the lines indicated in
that Ciroular letter. ‘The Govornments of Madras, the Punjab and Burna
and the Administrations of the Central Provinces, North-Wust Froutier
Provinco aud (odrg did 1t consider it . ecessary to appoint comwittees for the
purpose, while the Goversments of Bombny, Bengal, the United Provinces and
Bilar and Orissa. and *he Chicf Cormmissioner of Assam did convena local
conmitloes.  Subseguently, the Govornwents of Bombhay, Bengal and Bibar
o4 Oris-a issaed 1ocolutions dealing with the recomrindetions of their respct-
ivi comuittess. Rifeet has already been given to soms of the -recommenda-
tious of these commitlers, hut some of the schewes suggested were held up dae
to financizl stringaicy caused by the war,

“8ii, to deal, first, with primary education. 'The measures for improvewent
snggosted wyore bhat Muktabs shonld he ensouraged to adojit the seoular cours,
that the teaching of Urdu should b provided and thy: special fext-bocks
should be prepared- for somi-scoular BMuktabs.  The ivovision of Mubam-
madan hostels and the &3 pointment of Muohammadan, teachers: and inspectors
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and a ressongble number of Mubamwzdan commiitees and governing bodies of
institutions were also meptionad amcng other matiors requiring attention. The
achieveinents of the varions Provinees may be summed up as follows :—- -

Bengal-~A Mubammadan Advisory Commitice considered the whole
queetion and over half & lakh wes yiven s inereasod grant (o Muktabs, In
addition to an Assistant Dircctor of Public Instruction for Muhawmadan
cducatin, who was already in existence, five special inspectors for - Musliw
:«dueation wera appointed.

Jombay —-A Muhammadan Advisory Coramittes considere] the whole
question,  Satisfactory development has been made among the Mulla sohools
of 8ind A graut of one lakl recurring was inado to carry out improvements
in 8ind, main%y for o scheme for granting scholarships, for doubling the grants
to Mulla schools and for making provielon for an inepecling staff, cto. (A
spocinl Muhemmadan Deputy Inspector was appointed.) Tn 1918-—19, the
(Zovervment of Bombay sanciioned an additional grant of ils. 27,000 for
distribution ameng primary schoola in Sisd and ereatud a secoud post of Mulla
Depuiy Inspector.  Recently, further grants to these schools Lavo tecn made
and more wre contemplated. . . .

“he Hon’ble I{E;a;n Bhadur ‘Ebrabim Haroon Jaffer ;—
¢ What about the Presidenoy proper ?” .

‘The Vica-President :— Order, order,”

"The Hon'ble Mr. Shef | — United Provinces.—A 8pocial Adrisory
Commitico has carefully considered the question of ‘Mubsmmadan edueation.
Muktabs are popular and a special curricnlum bas beon - framed for them, A
speoial Tngpecior of Avabic Madinssas has been appeinted, as well 28 a Spevial
Muhammeadan Inspeotor for Muhammadan schools. '

Azsam—A Mubammadan committes was appointed tomake recommend-
ating and o1 attempt has been made to convert indigencus Mubammadan
sohools with asecular course into secular schools with an Isi.mio course as
more likely to fit pupils f- v employmant. :

. *“'Thus, it will appear that Muktabs have been specially encouraged in

‘ Dengal, United Provinces .and Assam, and Muhammadan teachers -and

inspectors have becn appoiuted in Beungal, Bombay and Madras and the United

Yrovinces.  Burma and sibar und Orissa also appeinted special Mubammadan
Inspeotors. ‘

“Coming r.ow to secori Tary and colleginte education: The vicasures for
improvement then suggested weve tho improvement of es’sting institulions
Jike the Celoutta Madrassa, *he Tuiamis College, Lubore, and thu Islamis schools
the establishment of +:parate Mubammadan . /nstitutions aud, when this was
net possible, the addition to tio staff of leachars for tl:; benefit of Muham-
madan studenta ; tho maiulenan. ¢ of hostels for Mubaininadans under private
management with. religions teaching; ‘he appointwent of a reasonabls
njunber of Muhawmmadans to the comp:ilfecs of Qovernment instiluticns, and
tie provision of Mubammnadan teachors avd ingpactors, T

“The following are the ohiot iteins ¢! progress under this head 5---

In the United Provinces, Mubammadan Anglo-Orieatal -lollege, Aligarh,
has made donsiderable progiess towards cxpansion of its :ducstional activities,
In the Punje:, the Islamia Cullege, Tiahoro, has heen assisted with an Tinverial
goang of Rs, 20,000, In the Novik-Wesl. Foomtier Provines, a collosn iag
heen “eeteblished at Veshawar, and Government his siven gi . 4a of Jg, 63)2{),()0{)
recurring, and Rs, 8,357,280 non-vecurring, towards ity ostablishmert and wainte-
rance. In dladres, the nawber of recondary schools has visen irom four {0 siy.
In" Bowbay, there are four Mail-assne, tha most prowinent of which is the Sind
Madenssa ab Knrachi. Tn Bengad, a good deal t29 been dons by Torving
25 1 vent. of vacaseies in all Govirnment and mded colieges, by providing

.
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peoial scholarships, by underiaking entirc responsibilily lor the support
of the Madrassas at Dacea, Chittagong, Ifooghly and Rajshehi by insi:ling
on having & Muslim clement on the stat of every sohool, hy providing
facilitiez in connection with professional colleges and by ear-marking grants
for the improvement of veformed Madrassas, Islamia intermediate clesses
at the Dacca Madrassa have also been established.

“Turning to Hostels. Bxtra scoommodation has been provided in many
places, a8 Muslim yarents attach "considerable impmtance to supervision and
religious okercises and instenotion. In Bengal, the Baker Ilostel attaohed to
the Unleutta Madrassa bas been extended and anew Hestel named the Carmi-
rchael Hostel has been opeied for Muslim studeats. Iu dgsam, the number of
Muslim Hostels has been doubled, 'Chere have been oxpausions in Hostels
attached to colleges at Lahore and Pcshawar. '

“In the ratter of scholarehips and free studentships, fair progress has
Leen made in some Provinces in the way of euabling tho pocrer sectiors of the
Muhammadan community to bear the expenses of education hy the grant of
special soholarships and free exemptions.. Mudras, Bombay and Bengal have
dore useful work in this direotion. Tn the Punjad, Bikar and Orissa, Ceniral
Drovinces, and dssam, {resh scholarships ‘have also been instituted.

“Ho fur as truining of teachers is conoerned, in Madras, tho ‘-number of
special Trainiug Schools for Muslin: - roso from four to six. lu Bombay, Bengal .
und Bihar and Orissa, the pumber of I'rainiug Schools are oue, six and twolve,
rernectively, The normal school for Muslims at Amraoti in the Central
Pyovinces has not ilourished, and the training olass at Khandwa had to be olosed.

Special Imspectora.—Various - Provinoces heve appointed special Depuiy.
" Inspeotors "or Sub-Aseistant Inspectors or sposial Maulvis fo supervisc Mluham-
madan iuetitutions, S | :

Girls’ Schools.—Soms progross has been mado in some Provinces by tho
cstablishment of new Purdah Qirls' Bchools and the improvement of old schools.
But. much still'remains to be doao. -

Special grants for Muhammadan educatio: —The (tavernment of India, in
pursnance of the pelicy laid dowa in their eircilar letbor of 1913, gave during
1912 and 1913.a!'stments to the Ohief Commissioner of the North-Weust Froutier
Provines which have permitted grants to bs made to the Islamia Collego, Pesha-
war, of over threeJukhs non-resurring and Ra. 50,000 recurring. Ou the sirength
of the replies received fro:: Local Governments, the Govérnment of Indix also
silotted Re. 10,000 recurring in the Contral rvinees and Rs. 1,500 reourring in
Coorg for pmgoses of Muhammadan education. 'The Madras Government mada
conziderab!> demands for ecliolrships for Muhammadans and additional Mubam-
mo n inepeeling staff. The Qovernment of India allo!. wd Hs, 36,000 rccurring
during 1913-14, for the e rurpost‘s, which sum was over Lalf the recurring
grant asked for. They “lso allotted & grant of Its, 20,000 during the ilnancial
year 1914-,5 for the im)ixtovcment of tiie Islamia Collego, T.ahore, which was
raiced to Rs. 80,000 int future years.

“Tion'ble Membars esirous of obtaining more detailed information may
. refer to the various publications of which I am pripared to give them & [list
shonld they require it .

“ 14 will be scen from * ".is brief statcment of whet has been already done
{hat, o8 suggec'ed by the G..vernment of Indin, the various 1. cal Goveriments
have reach-d certain definiie conclusivus regs tding the sp-oisl needs of Muham-
madans snd haye formulated sohewes for currying them ont,  Action hay bacn
taken along cerlsin- Niues, bub eeveinl schemes slill remain dormant swing
to tack of funds, .

“'[lie Japerial grantis for the special cducation of Mubammadans lave
not only Leen highly welcoined, but have yiclded epeedy and 1iost benvlicial
results, and tho vircular letter of 1813, it will thus e seen, bas already pro-
duced good cffects, i '
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“Tho Govornment of India kave no reason to think thai Tocal Govern-
ments will ne’ continuo {o take, as they uveve doue in the past, steps to pro-
mote educatic:zl advancewent amongst Indian Mussalmuns, who, by reason of
their comparative backwardness in education, are desorving of special cn-
couragement aud help, I trust it will satis(y the Hon'ble Mover and other

Ton'ble Members who bave faken psrt in this raorning’s debate, if I assure -

then that the points s¥eoiﬁ0u11y raised by them iu thefr speoches will have my.
careful atteution and if, after ingriry, the Government of Indin cousider suil-
able action necessary, that action will be taken. Tho Resolution, as framed, is

one whioh tho Government of India sre unable to accept, as in ‘their judgment -

the proposal embodied therein will sorve no uscful purpose.”

Tho Hon'ble Mr, Surendranath Banerjea :(— Sir, I must oon-
gratulato the Hon'ble Mewber in charge of the Departinent of Education on the
statement which he has just read out. It is & splendid record of usefu! and valu-
able work done for the benefit of the Muvhammedsn comrunity and for the

romotion of education among the members of that community, T hope and
trust it will have the effect of dispolling the )allucinations of wy Hon'ble
fricud to my right Nawab Nawab Ali Chaudhuri. ‘o secmsto thin’: thal
claims of Muhammadans toemployment jn the. Bducation Department or to
facilitiée Leing given fo Mubammadan young men for education are being
systematioally neglecled. Nothing of tho sor!, so far asone can judge from
the report that has just beon rexd out. Bpeking as 8 Hindu, I will eay this
that we have the deopest sympathy with Mubammadan ecpirations for educa-
tion, and that we do not grudge them the legitimate :neasure of employment in
the educational service of the covutry consistent with tho efficionoy of that
dopartment, Thetis the attitude of the Hindu community with regard to
Mubawmdans in the matter of education.” ' ‘

The Hon’ble Nawab Saived Nawab Ali Chaudhuei :—“8ir,
may I uffer & pevsonal explanation? I have nob suggested that the Qovern-
ment of Bengal has not taken votice of the grievances of tha Muhawmadans,
‘This much T will say, however, that we have not been favonred by the Oaloutts
University in looking nitar our grievanoes,”

The Hon'blo Mr. Kamini Xur:ar Chavda —*“Sir, if thero
is no improprioly or audacity in a non-iloslem liko me participating: in,
» debate on a question of Muhammadan edwvoation, I would like te say ous
word. I'wou!a at the ontsct, 8ir, say that I am in the deepe:t aympathy with
the anxiety of iy Hon’hle friend the Mover of thiz Rusolution and other Hon'blo
Moslem members of this Couxeil abont Aleslem education, bat il seems to me,
alter having hend the very luoid and very full statoment of my Ion'ble
fricnd Mr. Shafi; that thero is 70 xoorn for the appoiviment of a Commilice
to inquire about the matter. .1t .hesamo timo, Sir, I am inclined to think
that some modification of the Resclutiou -aight satisfy my Hon'bie friend the
Biduvogtional Member as well as the Mover of this Kesolufion. What my
Ton'bls friend the Mover of “he Resolution has at henrt -evidently is fo know
210 real position in which the matter now =tands, and, I think, this can be dono
without interposing the necessity of a C:nmittee like the vine he proposes.
I think, Bir, if the Govers vaeal of Tadia were fo nake frrther inquiry of the
Loeal Governments to see what offcct hag besn given totheir 1:commendations
and tho remuts oblaine! and whst fusther efforls shonld he made i this
direstion, that might satisfy my Hea'ble (riend ‘o Mover's desire, and I think
that may net L= unacceptable to ike Hon'ble Member for E.iucaticn. If the
Counal will pexmit me, I -vonld make a suggection *lat scme siavndment
wight bo-made on these lines in tho Resolution, '

“ ofore T sit down, Sir, T w'h to say oue word wili regard o the
{i-limed atiack of my floa'blo frivnd Nawah}8: od  Mawab AT Chsudburi

11-86 4w,
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againgt the Caleutia Upiversity I think wo know clearly -that my Ilon'blé
friend is suffering from a chronio distemper, a fecling of hostility against the
Calentta University. e persists in assuming that it is a Ilindu hody and
forgeta that it is uo more Hindu than the Government of Madeas is Hindu,
It s under the Jomination of a large number of highly paid nglish eduéation-
al officers and Buropean educationists of the town of Oaleutta.in the persons-
of the Dircctor of Public Instruction and Principals of high grade oclleges.

I do not see why. wy Ilon’ble friend shovld asswume that thero is a focling
of hostility against the Muslim community among the Hindn members of the
University. On an ¢z parte statement like that of a partisan I do not think
I need defend the Calcutta Univessity ; that body can take care of itself. Dut
lot 1ne niention ons or two points in this connection. Tu the first placo, iy
Hon'ble friend complains that there is no Muslim Member on the Syndicate.
I do not know that that is corrcot. [ remember, 8ir, Jast year, at an clection
I was going to propose the namne of a Muslim gentleman, in Caleutta; but he
withdrew and asked me not to prop:se his name, I helieve there are still some
Muhawmmadan geutlenen on (he Syndicalo of the University. Dat the Univer-
sity makes a rule, I think,-~it may be unwise from the Hon'ble Member's
potot of view—that only educationists and persons having high academie distine-
tions ought to be in & body like the Byndicate, and T think they are following
this policy; and if they erred, I think they crred in good company, for I think
my Hod'ble friond Bfir Asad Ali Khan said that the practice of Madras was
also the same as that of Beugal in'this matter. 1Vith these words, 8ir, 1
would ask the leave of the Council to move the following awendment :—-

* That for the words ‘a committee of officials and non-ofticiala bo appointed to:inquiro . . .
the following bo subtitutcd 1~ )

* “That bha b pleased to juquite fron Broviecial Govarnmonts whab further sffeot can bo
given, ele., eto.’ '

n:he Vice-President:—The Ion'blo Momber must hand in a copy
of his amendment ; if any member objects he cannot nove it.” .

The *on'ble Khan Bahadur Ebrahim Haroen Jafferi—
% May I know what the amedment ig? "

s

The Vice-Eresident :\—-“ Certainly. The Hon'ble Mr. Chanda will
give the Hon’ble Membor a vopy. '

T think X ought to poiut out to the Couneil that this practivs which is now
“apidly growing up of Hon'ble Members propusing amendinents to rosolutions
at a very late stage causes a grest deal of inconveniencu to the Council. I
wonld suggcst that as a result of some happﬁ thought oceurring at tiie cnd of a
debaio we often have to wait while an Hon'ble Member's amendment .is put

“into forn” . - ' ’ ‘

The Hoa'ble Mr. Kamini Kumar Chandai-I1 am sy,
Sir, this amendment st ek me &t tho fast moment.” -

.. : o
The Tico-Progident :— No doubt, anothor happy thought |

. ‘The:Hoxz'ble X han Bahadur Fhrakim Harcon ifler: -
«T aocept the waendment of my Hor'ble friend, Mr. Chavda, T want to know
whother Giovernment do likewise.” X

The Vico:Preuitent :— Tho Hon'hls Menber must continue s
roply ; the Momber ia ofiargs will bo able to make any final ohservatior. b
may think nceessary.”
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The Hon’blo Khan Bohadur Ebrahim Harcon Safier:—
“Ihave acocpted the awendmeént. ~After T kuow whother the Government:
acoepts it or not, I will mako a final reply.”

Thoe For’ble Mr; Shaf ;—' On behalf of Government 1 accopt the
resolution as :.mended.” .

The Hon'ble Khan Bahodur Ebrahim Haroon Jaffer:—
“ Si{;gnm bighly thankiwl to tho Member in charge fur accepting my
resolition.’” ’

Tho following resolution was put and adopted—

 Phis Conncil recommends to the Governor Gonaral in Couucil that ho be pleased 6 ju-
* quira from Provincisl Governments what furtber effect can he given to the suggestions nud
recomrzandations mada by the Goverament of India to the Provincial Governments regarding

tho extenrion and iwprovement of Mubammadan cducation.”

RESOLUTION 25 INDLANS IN BRITISH AFRICA,

-~ The Hon'ble Mr. G, S. kh&parde :—* Bir, the Resolution which 1210 5. v,

T havé'the honour to move runs as follows:—

* This Counoil recommends {o tho Governor Genoral in Council that ho may bo pleased
1o obtain the permission of Llis Majesty’s Governmuent to cinpower the Hon'ble 8iv Benjamin
Robortson {o study the atatns snd condition of Indians settled in Britich Afrion and to
instract bim Lo report to the Goyernment of Indin the mensures necessary Lo oheck the anti-
Indisu agitation in those regions, nd o place tho said Indian seitlers in a position of equulity
with the whi' settlevs thers.! ~ ' ‘

This Resolution is rather long hub really it is not 'so. Tho facts to which
it velates arc admilted, and there is no likalihood of there being ény dispnte
about thein. The first point is, whetherithere is something in the condition of
the gettlers that requires to be looked into. That question will, I belisve, be
ansgvexed in the aflirmative. His Excellency in his speech opening thiy Session
said - ~ :

‘Since we mol last Bcptember, o ¢ anxisties rogarding the fubure of gur Judisa (ellow-
subjects in outh Africa hive jue.v:ecd rather than diminished, As you hive read in the
paper, a recent iecivion of the Transrzal Provincial Court . sndangers mights which wo hoped
L:sd been ~coured hayond dispute by ths Act of Jazt summer. I wonld, however, veme:r mosl
-carncstly my plea for calmuces.  In a few woeks, probably Sonth Afriea will bain the threcs
i genorsl clettion, 16 will o 1y injuce thase whem we desive to help, if agilaticn here
foroes the Indian question to the iront as an eleotion idsus’.

" Meanwhile fresh diffioultics are avising in the Brii 'sh Enst Afriea Pro-

teotorate. T helieve tha cordition of the Indians living in Last Africa reqoires
tobe looked into ; (hatis not a matter that can be disputed.. Wo want to put, -
forward the viow of the Government of India and Eis ¥xcellency's referen
of B0tk Januarylict . . . .

fl‘l:e Mon'blz Sir Faguibhoy Cnvrimbhey --—“May Iaskif tho
question raiscd is that of the whole of British Afrion?"

~The Vieo-Tresidenbt- 1o question . raised ju tho Resolution in
British Af: 2.

~ The He::'ble By, @. 8. B apards s British Vast Africs is not,
o gclf-governing Dominion, and the position of the Governmont of India i3, and
elways will be, at ‘hete js no jucitficotion in 2 Orown Coleny or Yrotectorate

ELY
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for assigning o British Indians o status in any way infevior to that of any
other class of Tlis Majesty's subjects. This is what I mecan. This s
praclically the same thing.  The Resclution says ‘1o place thesaid Indien
sotllers in a pesition of equality with the white scttlors there Whe
question of settlers hevame prominent lnst year and hefore I left Eogland
there was o rumour that n cormission was to bs appointed and an Indian
gentleman was likely to be appointed a member of the Commission The
rnours may have been ;ight er wrong. It way be, as was alleged, that
the Indian gentleman declined Lo serve on tho Cominission.  Whatever may be
the case, that Commission has now heen appointed and in the ‘ Mahratta’
of the 16th Folnuery there is a passage about the personnel of the Conunission.
It says ¢ Mr. Hofureyer vepresents the Municipalities that want to deprive
_the Indians of their trading and property rights and Mr. Baxter represents
the tradiug and commercial intevests which do xot want Indian cowmpetilion.'
‘Thesoe gentlemen with Judge Landé form the Qommission of inguiry there.
The Judge being a member of the Bar with trainipg on the Bench we have
good reasen to beolieve that he will bring his judicially trained .mind to hear
on the questions boefore him. But the other two yentlomen, I am sorry
to eay, havo a reputa’ion of being, or at any rate it is thought, they aro
antagonistic. - That is whal we read, that they are antagonistic to the
intercsts of Indians in Afviea. Now, I ask that Bir Banjarbin Robertson may
he given power to maka inquiries for himself in respect of the status and
condition of the Indi-ug there, and make recomwmondations about these matters.
Thoreare two matters; first, there is the anti-Indian agitation set on foot,
through whom it is difficult to conjocture ab this distance, but to judge by
what has ocourred I believe there is a body who desire to.turn these
Indians out of Afrio), or, at any rate, so to vestrict their nwnbers that their
influence will not be felt in public affairs. And the next is, that this
anti-Indian agitation should be checked and rendored ineffectual. My object
in asking the Government of 1nliato give powers to Sir Benjamin Robertson
is o enable him to propose remedies as to how this anti-Indian agitation
will be controlled and checked, if possible nullified. Then, again, I ask that
§iv Bonjamin Robertson may propose some measures which will havo the
effect of giving velief to the Indian sctilers and of putiing them ou the basis
of equality with other settlers “in that part of the world. 1 know the
fovernment of India has no jurisdiction in Afiica, and 1 know it has becn said
by His Excellency that Dritish East Africa is not a seli-governing Dominion.
Byen if the Govermment of India has not direct authority in Africa, at e
any rate, we have got some moans by which weean pub pressure on Fast
Africa aud South Africa and I jnvoke this by means of this Resolution. Wa
may put our case lLefore the British Government and hope tho Dritish
Government will insist on certain privileges and certain rights being concederl
to Indian :ottlors. '

“Tn the absence of any Tndian representative on the Commission I believo
that Sir Benjamin Robertson, who has alrcady Leen appoiuted, is a well
gualified gen’loman to ropresent our case. Ilo has served long in India and.
1 belicve, e is in the oonfidence of the Governmoul of India, or elso he
woeald not bave been appoiried. From the little I havo scen of him I
believe ho is in sympathy with our aspirations and desires to see Indians o an
cquality with other subjeels. Thai being so, in the circumstances, it is
not nurensoiable to'ask the Govenment of Indin to request bim to nake
inquirics on his owu accrunt; he will represcut our cass, fight our Lattle os
far 2 hie can before the Cownmission, and § am  sure that be will come to
conelusione of hisowo. I should like the Covomment of India -to el tle
Lenefit of nis couclusions. o [ ecommond the Rezolution which I have
placed before he Government. T trusb ray request is nob wnreasouad 2.
With these words, [ place the Liysolution bofura the Coundil for acceptance.” .

The Roo'hle Sir Fazulbhoy Currimbhoy :--Sir, 1 mysell

think ihat it ia a vory'lar, order that the Hon'ble Sir Benjamin geherlson
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should be asked to go round tho whels of Africe including Soudan and all
other places and roport {o tho Government of. India, OF couwse the case of
Easl Africa is quite different. That guestion is row in the forefront. The-
Government of Indin have also received petitions from the Indian nerchants
who havo settled in East Africa. The Indinns were'the frst vcople who settled
down in Bast Afvica and commenced trading. Then the Britishiss camo in,-
and e¢btled down in the highlauds of Nairobi and other places ; and there is great,
friction between ‘the Indinns and- Britishers. ‘Thercfore, it is most essentinl
that the Governmment of India should be properly informed of ths cxact -
cohditions there, Thorefore, Sir, if you \vih'-- just allow .me to move an
amendment, I would propose instead of ¢ British Alrica,’ it should be ¢ British
Fast Afrien’ , . -

The Hon’ble Sir Georg, Barnes:-"I could not quite catch
what the Hon’blo Mcwber said regarviing his amendment."”

/ ,
The Vice-President :—* T understand the amendment of the llon’hle
Momber is to insert the word ‘ Eash® betwaen ¢ British* and ‘ Africa.’ "

‘The Hon'ble Sir Fazulbhoy Currimbhey ;—* And to instruct
him to report to the Gévernment of India about the condition there.”

The Hon'ble Mr. G. S. XKhaparde:—" Would thet exoclade

inquiry into the South African question ? "
| c".‘Iq.‘ﬁl;"e‘ Vice-President :— Apparently it would, ”

The Hon'ble Mr. G. 8. Khaparde:—Iu that case I do not coe
my way o accops it.” . -

. -Tho Hon'ble 8ir George Barnes:—* 8ir, I have only got two 19.945.v.
difficuliies with regard to the rosolution moved by 1'.e Hon'ble Mr. Khaparde.
Wirat, - ib. soems to me that the words.in tho latter part of the resollufion
¢ measures necossary to check ! imply that the Bovernment of India bavo got
power ovor the (Governments esther of Kast Africa or of the Union of
Jouth Afvica. If he would allow thase words to be taken cut and let. the
resolution run ‘and ipstrvot him to report to the QGovernment of Indiu and
suggest remodics,” thon I can accept his resolution, That secms lo mo to
cover the whole gronnd, and, I think, my friend the mov - will be satisfied wilh
it. That is tho thist difficulty that I have with regard to this resolution. ‘

. “'Cha next iifficully i that we Lavealready done averything that t%- yeso-
lution .asks. I think that what we have done with regard to South At:iea is
really common knowledge because it las been published in <1l the newspapers,
With regard to Bast Africa, I th'ak T had iistter tell him aud the mor’-ﬁwm of
-this Council ciactly -what steps we have taken- in the matter. 1 bave got
hovo a préois of tho telegrams which Lave passed hetw:cn . the Secretary of
State and the Goverrment of Indin. Tast Decomber .we telegraphed to the
Beorctary of State that we should-like™ to wend tho Mow'ble 8ic Benjamnin
Robevtson  to fiast Alrica as well as to Soath Afidcs, and in January, in reply,
wo received a telegri from the Scoretary of State stating that the Colonial
-OfBeo cousider that in the absence of the Goavernor of Bast Africa, Gonersl
Northey, who'is, as'a matlc: of fact,.at present in London, aud pending he
dissussion bebween Tord Milner and the Governer of Bast Afriea in London,
o fobial ecoferonce béiwee.. tho authoriiics in Vritish. Bast Africs aud Sir
Benjamin Robertson would be piomaturo. But wohave been lold, and this i3 the
imporiant tHing. that there is no + jection to Tndian questions being discuesed
hetween e informally. o che ciseussions .\'vi{l go ou con.av.untly,
Sir Beajwmin Robeelson on his way back:Trom South Afriea will go to BRast -
Afvica, and will see all the leadiuve offioinly thove and » iy leading memberg of
the J.dion community, and will discnss the position wiia them and will mpko
a vaport on the whole position (o the Governmeal of Judia, That - ope
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disorssion ; meanwhile another discussion will take placo in London at whioh
Goneral Northoy, Lord Milnor and Mr, Montagu will be present, and - we oan
rely, I am swe, that our interests will be vory safe in tho hands of A,
Montegu. Tho Secretary of Stato has got all the facts before him, and 1 am
sure that Hon'ble Momberg of this Oouneil will realisa we have taken every
step that we can in the ruatter. We have put all the facts before the Seorc-
tary of Sieto and wo have sent 8ir Beojamin Rohortson oub to make a roport
on the spot in East Africa, Wo bave not, I may add, been content with that
plone. "As Bir Benjamin Robertson wns going {o East Africa, aud as there
woro difficulties, I am sorry to say, with tho Indian aommunit;\in Uganda
also, we have instruoted Bir Begjamin Robortson to procoed from East Africa
to Uganda. Itis only one day’s journey, and there also he will make inquiries,
carry on discussion with officials and with Indians, aud make a report to the
Govornment of India. I hope,-8ir, that this statement will be satisfactory
to-tho Hon'ble member and to this Council.”

28 ey The Hon'ble Mr. G. S. Khapé.rde +—"8ir, I cannot see my way to

12.90 r.v

twce]it the amendment of my Hon'ble friend 8ir Fazulbhoy omitting the words
South «Africa from the Resolation, As to the other suggestion, it is raorely a
matter of words, and I bave no objection to acoept it. The 1fon'ble Member for
Comimorce suggests the wpids ‘to sugzest remedies’ and I say ‘measures’.
I think that does not make mueh difference so far as I can sce. So I shull
accopt that. I believo there is nothing more.”

&

The Vice-President :—“I thiuk it would probably he to the conveni-
ence of the Gouncil 1f I suggest what really emerges from this rathe: taugled
skein, and that is that the resolution should run as follows:—

*This Conneil recommends to the Bovernor General in Council that-he rny be pleased to
obtain the permidsion of His Masesty's Qovernmant to empower the Hon'ble 8ir Benjamiu
Robertsen to study the status and condition of Indians scttled fu Bouth Afriea and in Hritich
Eastdx}fri’cn, sud bo inairast him to report (o the Governmsnt of India snd to suggest
romedies. .

“ThLat appeara to be acceptable to the mover, aud I think, probably to Sir
Fuazolbhoy Currimbhoy and to the Member in chargo. If iny Member of tho |
Council will ove that a8 an umendment, I shall bo happy fo put it to the
Oouncil.” :

The Hon'ile M;‘._V.’ J. Patel :~*T move that as ap amendnent.”

The Vice-Presideunt :—“I do not think. it is necessary for moto
read the resolution again.or tha amoendment.”

The amended resolution was p::t and adopted.

S,

~

RESOLYT:ON RE RETRENCHMENT 2CARDS.

Th.: Hea'kle My, Kamini Eumar Chanda:- - 8ir, pending tho
nrasentution of the Financial Statement, I bey- to withdraw the rosolution®
whiciy staads in my name, * I may wention that I have the approval of the
iIon'ble Mr. Hailoy in this.” '

The Viue-}f’i‘esidair.‘b +—The resolution i3 not moved.

e a e ————— ——— .

] iy ¢

*1i, By tho Hon'ble Mr. Chanda -

“This Council recommendgito ‘he Governor General in Council thab e way bt‘,}‘?‘wm‘d tn conetitut®

Releenchr 1t Hoards with o view to coneert measures for the reduction of Civid and A.\..xhin_\'y s penditure 9
preewas sbnndards cossistent with the inereased necd o to civenmatunces aych s He ring in prices,
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POINT *F ORDER.

The Hon'ble Mr, Kamini Xumar Chands :--* May 1 point
oat, Bir, that the Hon’ble Mr. Sarma’s resoiation and the next ore which stands

in the name of the Hon'ble Mr. Patel covor nearly the same -ground, and:

[ think ib would be botter to have Loth taken togother.”

%“he Vice-President :—* It is a matter for the Hon'ble Members,
I do not know whether the Hon'ble My, Patol would like his resolution taken
with the Ton'ble M¢, Sarma's.”

'"he Hon’blo Mr. t¥, J. Patel :—* I have no ohjection unless
Mr. Sarma objects,” b

The Vice-Presidont :— Wo cannotl {ake them as ono resolutions
but there will be one discussion on the two resolutions.” -

REsOLUTION RE FINANCIAL INDNPENDENCE OF
CENTRAL GOVERNMENT,

The Hor'hic Rao Bahadur B, N. Sarma :—“ I beg to move
the resolution which stands against my name, namely @~

¢ Phat this Counoil recomminds fo tho Governor Geveral in Council that bo should .

recommend that no financial contribution is nacessary or should be taken from the 'rovinccs
iu any sohema of financial decentiulisation that may 'go inbioduced.’
A 3 !

#This is an extremely important vesolulion baving a great bearing upon
the success of tho Reform scheme, and I therofore need not apologiss for
asking the indulgence of the Qouncil in iniroduoing it. The questiva was
investigated before the reforms were formulated by Mr. Mon(agu snd Lord
Chelnisfor?, taking us the basis the budget figures of 1917-18, and it was forind
that tho Tmperial revenuoe and Imperial oxperditurs on the basis whih 'hey
- thon proposed would not balanco each cther, and that a oontribution of thivtoen
crorcs and odd had to ho taken from tiie Provincial rovenues. Therefore, thoe
proposals were mado on that basis. We have had uhoub theee years since then
to undarstand the financial position of Iudia, and the question atisea sa to
whether really, taking the Imperial revenue and expenditure as they would
e under the scheme as propounded, there would he avy nucessity whatsocver
for any contribution from the Provinces fo tho Imperial exchequer. In
wy humblo judgmenl, L think absolutely no sush contribution would ba
needed, It will be found, I think, on analysis and examinalion thai the
gourcea of reveune which have beco resecved Lo the Government of Tndin
are oxtremely elastic and important. The growth of revenue every year ia
very largo, and it will he fouud thab there would be no real deficit in & normal

ear,.an%!, on the other hznd, it nay he that the (lover:unent of Iandi» would

o- ahle to financo sume sohewos of the Provinocial Govermineats from their
surplus funds. Xven aparb from the question whether Ymperial revonue and
oxpendilure would halance one another, I would submit, Gir, that it is worbhy
of ca-sideration whother in any scund schemwe of provinoial decontralisation it
would not bo worthwhile to ta-0a litlle visk and look to Impirial revernve
‘alono for meeting lmperial . vxpoaditure, Tnamwnceh as on the scoond poind
disoussion is wineccssary on the” tgures aa thoy stand, T shall nob weary the
(unell ab the present efage with that. 'Ther: wns a good deal of conbroveray
raieed a3 to whether particuiar peovinoes wero not askoed to contribute more

12-81r, v,
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than others, and whether there was nol injustico done and so on. Buf all
these questions are only romotely rolevant to the present issue. The whole
question iz, whethor there would be an Tinperial defieil nad how it is to be mit.
Colonel Wedgowood raised this question in the House of Commons when the
Reforms Bill was passing through it,'and in the course of that discussion he
said +— . ] .

* Wa provide for contributions, sud whit 1 objecs to is that contribntions should he
claimed from the Provinojal Governmoots for the Central Government in Indin.  The Central
Qoverameut alieady has farge sources of revenve, It has tho Ineome-tax, which it now 2
--consiloruble fax in Indid; it bag the Selt Tux, it Lus the Unilway Revenne, and ns svon wa
this Act is paseed it will bave » large number of [mport Duties, aud, ‘therefore, we have got
for the Central Government a large ond an-increasing revouuo, and T wish to enter my protest
against the demand that is made that sll the eight Provinces should also contrilute their
qaota to the Central Governinont. [ am afraild, and  kyow many Indiaus are afraid too,
that if thesa coniributions are stereotyped at their present mweunts, the Central Government
will have, so to speuk, & perpetual mortgnge oo the revenues of the Provinces, while, aa n
matter of fact, the Cential wovernment has within ita awn Rseal ambit an ample revenue for
all th: Central needs.’ -

“ And then he also foreshadowed extravagance and waste.  Ultimatsly the
question resolved itself inlo one of faots and figures, aud Mr. Montagn said :—

* 1 wonld reallp not like to commit myzclf to a view ns to the taxable capacity of India.
_ That is a subjsct I would wish to teave to the Governnient of India lo decide, but, whatevm
the facte, they could not be deoided in & duy or two ’

« Phis answor was given in roply to a qunestion by Colonel Wedgewood :—

¢ Will the Right Hon’ble Croutleman address himself to tho sryument (hat those con-
tributions are not necessury, in view of the fact that the Indizn Government itself cruld raise

its own revenue without sny necassary contributions whatuver ?’

80 Mr. Montagu is of opinion thab an inquiry would have to.bo institated
and the question finally dévided as a result of that inquiry. I hope the
Qovernment of India hag instituted that iuquiry, or will institute the inquiry,
ond will find that, as 8 matter of fact, thero would b no contribution necessary,
and it is to ennble the Counoil to anvive at a judgmen} that T have brought
forward this rerolulion, - .

T will first take the fignres of 1917-18, 1916-19 and 101920 us a basis
and proceed to show that, as far as I cun see, subjeot to correction, thers would-
not be any deficit in Imperial rovenuo.  Taking the figires for 1917-18 I think,
Sir, the revenue would be «pproximately Letween 63 and 64 million pounds:
1 take here the vate of 1s. 4d —and the expenditure would be be}ow 60
million pounds, And in this year 1917-18 we bave two-abiormal foatures,
namely, that the political oxpenditure was. £2 million odd, which is an
pxtremely large figive, end the military expenditure was £30-7 millions, or 46
crores of rupees, s against & cornparatively low figuve [c. tho preceding  years
I muy invite the attention of Hon'ble Members to the faut that the military
expenditere before the war was considerahly loss than what it happens v ho
now. In :913-14, it wag only 198 milline, in 1414-15, it was .20:4 millions,
in 1015-18, it was 22°2, and in 1°16-17, it was 24:0. Then there was a big
jump upwerds cnd b becamo 30 willions and odd in 1917-18 and the revenuca
and cxpenditure balancod one anothor and there would bavo been, I think, a
. littlo surplus on' that basis during that year. In 1918-19, I seo that tho in-
comic would be 72 mi'lions and the expenditure would be about 85 millions,
that is there would hive been a defieit of 33 miilions. But why is thaiso?
It is bocause of the military expenditure during the «war and certain expen-
diture which e ‘undsrlcok th-i the total amounted to 43 millions. ‘i'here
was an cxcess of 13 over the 1917-18 figure and that is the deficit you see ther,
Tven if you taho the military expenditure at 30 millions, there would ot
havo heen any deficit ab all. - In the budget provision for 1019-20, you nay -
take it that the rovenus.would be about £71 millioss aed cdd and the ex-
porditure abont £80 millious, or a deficit of £9 millions, Wby is {hat g0 ?
Beoauce the military expenditure was 2174 or 11 millions wore than the Ggures



RESOLUTION RE MHAROIAL IV DEPRNDENCE OF OSNTRAT: 801
GOVEXNM,.NT.

[ 23nv Frneosny, 1920.) . [ Keo Buhadur B, N. Sarum. |

fiz 1617-18 and much more than the previous pre-war figares. And heve we
undertock about L85 millions and odd, the cost of the troops operating ocutside
Judia,  Of course agaiust this has to be set off tho exocess p.ofits duty of ahoub
G'millions  But cven then thore would have heen o surplus and not & deficit on
the revernes of that year with o normal military expenditure, if you take the
railway revenve al its proper figure. Thereforc we find the experience of
1017.18, 1918-19 and 1919-20 verifyiug this that in-'s normal year,
as tho -figurca stand, thero would be ubeolutoly no deficit, and thero would bs
no need for any contribution from the provinces to the Jimperial exchaquer.

*“'Fhey, let us seo as to whether these resources are nob oxtremoly elastic,
and whether wg canvol in the ordinary course of things expeet a very much
largor inorease in the various rgsources, I shall take np Customs fiest.  Hon'ble
Members will find that there has been a growth of Custom reveuuo from April
to January of the current year of 24+ lukhs notwithstanding the fact that Lass
rice has been exported, and thero has boon » deficit of 76 Jakhs of rupees over
the previous year's figures in rice alove. Tho amount under Bkivs duty wonld
hiwve been inuch larger if the Raw Skins Export tax had been imposed a
little carlier,  Another circumstance which is worthy of uote is that the
quantities of inaterials sent oul of Indin sinco tho war have been much.
lese than during the “pre-war period on sccoant of lack of shipping, the
extromely unsettled stalc of Burope and various othor causes.  We shall, however, -
he able in the immediate future to look to a’ normal gourse of trade when the
guantities will be the same and larger with increased production. We need not
expech any very considerablo fall in the values of these articles which alone
bave Leen able-to keep up our Custom revenue, having regard to the fact that
the currencies of almost cvery.counfry are bloated. Apart Irora speculation,
we find that we have got in this ycar about 244 lakhs in ten months already,
and I submit, Bir, that if we analyse the figurces of tho values and quantities
we havo cvery reason to be optimistio in this maiter. Ron'ble Members
will {ind that in the case of raw jute it was 768,000 tons in 1918-14 and but a
hialf of that, 848,000 in 1818-18; in thc oase of rice not iu the husk it was .
48.4nd 40 million owt., in tho case of raw skivs and biiics nearly halt, namaly,
1,632,000 us against £01,00u. In the case of sugar also the figures are 179 as
against 10:5.  (Cotton—thal is imovrtant, wa End that againet 8,168 million -
yards imported in  1913-14 the quamtily imporled during -1918-19 was
only about 1,100 million or nearly a third. Bul, cn account of high
prices, the values were nearly the same, Ghorores against 8fs We do nob
look to any immediate fall in the price of cloth and, therofore, with
Lhe increngn in the imported guantities of votton cloth, an encrmous revenuc
should be expected from the cotion trade. As regards metals, it is the same 1 mil-,
lion and odd tons as against 181,000 or a little over one-fifth or pearly onc-sixth.
So, if you cerry on the analysis, you will fiud t.t under a'most cvery head the
quantitios have fallon ronsiderably snd 16 was only the inoveased values that
kept up our Custems duties. iherefore, Team Justitied in saying that, "dven if
there hu any gencral modification in the Tarifl, we can expect a largs inorease
i1 our Custom revenue. , . K '
. With rgard to railwaygs, Sir, I may he perwitted to say & word,  During
the enrrent year we provided ont of yevenuo for aboul Rs, 93 for vepairs
and revueed the rovonue aceount. Thess extraovdinary ropaivs do not ocour
overy year and the yevesue is hound to go up as s¢on as we get an inoreased
rolling-stock, beeause ib isa patend fact that the railways are not equal to the
aerchandiss thabis offering itsell for trausport, and wnder that alse our revenus
is bound to increase.  Bven with the lwited quantity we reo un incicase .
+f two crorey of rupses in the fgures botween last year and this yeor
ioring tie last ten nonths,  No, wa may look to an ivoresye” of
revonue under sailways evory year, mi thab siso fna lagely inoreasing
wiop -lon.  Where js a new fastor thab hos asisted and . will assioh 08 ooN: - ¢
derably, and that is the saving G oxshange.  if al Is. 4. we had to remit 20
exores of rapees, at two sbillings wo shall have () remit only 24, and ot 25, 8.
or at 267104, we shall bave toves a6 very much less, Thorefore, the seving
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under that head to the Governmen{ ranges befween €8 and £12 millions.
Again you have about 8 to 4 orores increaso in  Railway revenue in addition to
the 93 crores wo put in last year. - We have an increaso also under Income-tax ;
therss are so many new Companies sarting and the wealth of a certain seotion
uf the communiiy is increasing.

“T do’ mot think I necd udd anything more in saying that tho Imyorial
Revenues aro extremely elastio ; one comparison will,'I think, convinos Hos’bla
Moembers more than anything else that the picture I ain presenting is not
overdrawn. - Hon'ble Membors will find that tha provincial revenue alloited
to the provinces undee the new scheme would be about 36'7 millions in
1913-14 before the war. The amount would be 48 or an inorease of 7in 1919-20,
that is about 18 to 20 per cent. inorease, whereas under tho head of Imperial,
under Opium, Balt, 8tamps, Income-{ax, Tributes, Commeroial Services and
Exchange, you will find that tho income has inoreased from 206 million
pounds to 44'8 million, that is-the Imperial Revenuc has doubled itself in
six years, 1.e., from 1913-14 to 1918-19. I submit, thercfore, that it is unfair
of the Guvernment of India- with such a large incrcase to ask the provivoes
again to contribule {o thown, And we know clearly that althcugh the
provinces may not be ready with their sohemes to-morrew to meot any large
Inoreasein their own revenues, I am certain that the schemes ‘hich wero
worked out some timo ago under education and senitation would reguire
almost every pie of the provincial revenues. I think Sir C. Sankaran Nair,
when he was Hducation Member, gave us & pioture of what the pyovinoes
would roguire towards expenditure under primary education alooe, some
crores of rupees if you are to make education compulsory and fres, Well,
1 need hardly alludé to those figures in defail hecause those fignres will,
I think, never be reached oven if no oontributions arc levicd from the

rovinces in favour of the Impcrial Exchequor. Therefore, there is no use
in telling us that tho Local Governments would be uuable to digest ~ny large
increass in their revenues. May, I say, 8ir, that, even assuming for srgunment’s
sake, that it can be shown that in a particular year the Tmporial recourcos fall a
little shiort, thera is absolutely no difiiculty whatsoever sbout money being takon
from the provinces by way of loan. It is only a suggestion that I make,
and, I think, it is unnceessary to wake that suggestion either. The real tronble
seems to my mind to be this : that we bave a large amount of ficating debt
which will have to bo cleared ; we will bave to ineur a large amount of
expenditurc on railways in order to keep them eficient end -in order to
add to them; and we have had last year and this year the Afghan and
frontiar wars on our hanis and they draincd the Government largely of
their surplus money and possibly nvolved them in debt. The question
ia .one of policy. Ara you pgoing to imcct Lhess extraordinary chorges
from current revenne and from tho future rovem:as of India, during the next
threc or four yewrs, or arc you going to provide for their payment from
capitel with a large sinking {und, ro that the who!e amount .nay he liquidated
in a longer or shorter time according as poliey may dictate 7 That is the
rcal question.  'We' have, it is true, incurved a certain amount of loss
in our cccurities in the Papor Cwrrenoy Ruserve. Are you £oiug to meot
that « .+ ‘of rovenue? These are extraordiiiary losses, and are you going
to cmypley this revenue to meet these extraordinary losses 7 O oounrse,
if the Governmant say thal all theso extraordinary lowies must nob only in
the yecsent year, but for .me years to cowe, be'met from rcvoune, the surcly
they will have a case for eaying that the provinces :hould zombribute. But
m:y I eabwit, Siv, that on a normal budget Lasis, i ho revenuns ave not
underestimated jand the expenditure not grossly exageerated, with a rupeo
at Lwo shillings @nd even moe at precent, it wonld be absolutely nnuecerssry -
to ask for asingie pie of contribution from the provinces? 1 was rathar
discursive in epeakivg on the budget figures of 1919-20. Isum ap the
figures s0 that you way be in a position- to see if the lasis is correet,
us to vhethor tho conclusion can be other than what T have stated it to
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bo. Jf you have a two-shilling basis you aave at Icast 8 crores of rupecs in
oxchange ; if yon add to thot 10 crores of rupess provided for oxtra-
ordinary chargés under repuirs which were intended to Lc incurred last year
an{ provide for A normal growth of revenno, and if your customs revenue
is growing at about 2 orores a year, then under these threo heads alone you
have 20 crores, lel alone tho income-tax and other things. Of course, when
you remove the excess profits tax, there will be a decrease in tho revenne, but
thero will be decte.n on the expenditure side as well. I do not think we necd
worry ourselves about income-tax and other heads of revenue just at the pre-
sent momont. These three heads alone will give you 20 orores of rupees, and

there would be a diminution from 41 million pound to, let us say, 46 to 38U~

million pound. The pre-war figure was only 19 million pound ; bofore 1916-17,
it ‘'was only 24 million pound. 1t van up to 80 million pound in that
yedr end there - chnnot, thorefore, be any doubt that our wilitary figure
must be reduced by mnore than 11 to 16 million pound. It may be said
that ‘wo have nol mado -any provision. for inoreasss in tho salaries of
officials. Even assuming, Sir, that about 2 orores of rupeos or 1'4 millions
roughly are the direct chargcs, even, assuming that their salarics are iu-
creased hy 20 per cent., the total does not amount to more than 50 lakhs,
putting it at its highest. I think, thereforo, there is  enough margin undor
these heads to cover any inoreased expenditure for the industrial departnent
that may bestarled and for the ‘inoreased charges uudor salaries and pensions
that may bo provided for for people serving the Qovernment of India.
Then thero would neocesarily be a re-adjustment, so that several charges which
comeunder the Govermment of India now would be debited really to the
provinceé becauso tho officialdin the Governwent of India cadre do serve in the
provinees, aod there would bo a re-adjustment of tho balances in that - way.
Thereforo we can afford to look to a saving under that head from the Imperinl
badget, while at the s*me time there"would be such an enormous growth -in
rovenue as to cover all possible inoreasesin expendiiure, forcseoable as well as
unforseeable, I submit, therefove, Bir, on & fair estimate of the revenue and
expenditure, there would be no necessity whatsoover fo ask the provinees io
gontribute any money to the Imperial Exchequer. There is anvther point ard that
1s this. Our tariffs are very low (I am not asking that th~y should beinoreas-
ed) from the revenue point of view ns ngainst the tariffs obtaining in Idngland
or in the United States of America and other countries ; and cominereinl men
havo gone so far as to say that even a 20 per cent. tariff would'De only a revenuo
tarilf and not a protectionist {arifF ; and 1t bas been found that the 15 per

.oent. that we imposud upon raw hides and skins wds really not a protoctionist
tavift but ouly a revenne duty. Theroforo I submit, Sir, that we have pro- -

vision und margin in our ir:port duties sioner” I think also, Sir, that our
liguors do not p2y the satme ag in Tnelaiid, People in India get their liguor

ab a very much choaper rute than they are able to obtain it ia England. I,

therefors, think that we have got snotisr enormous source of increase in the
liguur teaffic. - .

“ I need not analyso tho position iurther. I have said enough, I hope,
to convinee Hon'ble Members that tho resolution 1 have moved is not an
unveagcnable ong, but, on the other hand, oxtremely reasonabls, and that
the dictate; of puod govermment demand that the provinces should be
relieved - of this burden. Tho vnew ministers will be faced with irdimense
respossibilities. I do nob tuink that the Government would serionaly
conte: plate assooialing in 0 mind of the peopls reforus with incrensad
taxation. " 1 know that for auy resl postto he éone we shall havs to teach
cho peoplo that they would bave to tux themsclyves if any good is to coni;

bat T trust that fu tho beginving an atlaopt will bo made, ‘as far as ~nssible,

to prefent any such associsii. s springing uwp in the minds of the voople ;
ém& i yooo an do so reasonably--and with eorrest data Lefore s—T tLink we
eoit dosn. (L must:bo the daiy of all of us inthe Gover.wedt of fadinio
eablo the Provineial  Governments to start with normal halances, i - ossibls,

!
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with some su:plus in their hands, so that they may mako the reforms popular
“and a suceess.” '
_ 'The Hon'ble Kr. V. J. Patel :—* Sir, | beg to wove the following -
Resolution whioh stands in my name’ :-—

¢ This Couucil recorimends ty the Governor Geweral in Council that the terms of
roforence to the Provincisl financial Relations Committee under the Chairmanship of Lond
Meston should empower tho Committas to examine the yuestion whethor the Central Govern-
ment could net bo financially independout of the provinces and self-suppmiting wiihout the
help of any provincial contributions.’ -

t

* 8ir, in the flyst place, I wish to explain how this resolution stands in
reference to the Resolution which has been moved by my Hon'ble friend
Mr, Barma  Mr. Sarma has pleaded that no contribution whatever is neecssary
from the provinces; he has tried to prove by facts and figures that the
‘Tmperial revenues are sufficient or, at any rate, can bo'made sufficient to meet
tho Imperial needs. The Resclution that I move wants the Government of
India to go into the question and sco whether what Mr. Sarma’s - Resolution re-
commends can really be done, My Resolution really is an alternative to the
Resolution of my - Ion'ble friend Mr. Sarma. Bo far as tho morits of
Mr. Sarma's Resolution are concerned, I amn entirely in agreement. I endorse
every argumerit which he has advanced in support of his Resolution, I am
one of those who believe that the Imporial Governmentcan bo made finan-
oially independent and should not need any contribution from Local Govern-
wents.  But if that question cannot bo decided on the spot, my resolution
suggests av allernative, nawmely, that Lord Mest n's Committce shounld go in-
to the question and sce if the Government of India could not be made
financially independent aund -self-supporting without any provincial con-
tributions. The reason why I suggest that Lord Meston’s Commiltes should
gointo this question is this; the Meston Committce is already entrusted
with the work of examining the question of. provincial contributions neces-
sary under. the new’ sdgime for the Government of India. Now as the
Council is aware, before tho Meston Cummittee was appointed, the question
was raised by Colonel Wedgwoodin (he Touse of Commons when thes
Government of Trdia Bill was under consideration, whether the Xinporisl,
Grovernment should not be finaneinlly independent of the provinces. e in
fact muintained that that could be done, and he pointed out the difficalties
of the present system. He also staled how under provincial contributions the
tendoncy of the Government of India would he towards extravagance. 1t is in
the interest both of the Government of India and of Local Governments, |
submif, that they should he independent of each other in Lhis respect. This is
what Coionel Wedg:vood said.

* There are two main arguments for the amesdment.  Tho fivat is that the Government
© of India has retonrces of its cwn which must be inereased as the yisrs goon. ‘The import

duties zlone iie an enormoos inerearing assel inIndia. layoud that they have rot any soit
of dezth or sucoession or transfec deties, and all thoss wheu they come wiil he Cuntra»{(nx?s
which will amply recomponte the Government of India for any ioss duo 10 snccessivn of the
contribution from the Provivess, aud theveforo 1 move this werely as indicating that in the
nest slep when wo give really responeible goveroment to the provinees ot the eavie time ine
grants from the Provinces to the Uentral Governuient shall couse and the Central Govern-
nienl * scome sell-capprrting,  Auything less will Jead to bitterncss in the provinees and
estravagance at Delhi. 'Liete s nothing which wakes people o cusorpiiile to extravagance
a8 urlimiled resovrecs, and if wo have n <lear jodication thut these proviecial contriintions
oaght to oesse, aud that the taxation from the provinere, the Jand-reveaus sad all rhe other
tocal faxes siro to he far loeal and not for central purposes thou you wil have a prosvact ot
oaly of the Larmenicus werking of this Act, but of a real step lorward in Indian rale awi
a genuive fuderel Governmant of India in vhich the Provincos wiil be fimwcially indepen-
dent of the Certral Gavernment, and the Centeal Gavernment fizuncially adejendent of the
Provinces,” ’ '

“In reply to this plea, Mr. Moutagu, the Secretary of Staie for Indi,
* talked about the appoiutment oftho Provineial Finanoial Relaticns Conuinitizo
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-and Lord Meston as its Chairman and so on. Colonel Wedgwood there-
upon at once drew. tho attention of the Secrctary of State to iho actnal
question ‘raised by bim and said ‘will the the Iight How’ble gentleman
address himsolf to the argument that these contributions are not ncocssuiy
in view of the fact that tho Indian Government itself could raise its own
revenuo without any necesssry contributions whatever.’ Yo this query of
Colonel Wedgwood's Alr, Montagu replied ‘I would really not like to commit
mysgelf to a viow as to the taxablo oapacity of India. That is a subjoct
T would wish to leave to the Government of India to decide, but
whatever the fact they could not be decided in a day or two.’ Now since that
statement has been made by Mr. Montagu I do not know whether the Govern-
went of India have made the inquiry suggested by Mr. Montagu. If they
have found as a matter of fact that contributions ave not necessary, then by all
means Iam quite preparod to withdraw my resolution, but if no inquiry has
so far beon made, I suggest that that inquiry should be put to the Committee
which is about to go into the question of the provineial contributions.
When I gave notice of my resolution, Idid noi know the personnel of the
Commilteo under the Chairmanship of Lord Meston, nor did 1 know what
the terme of the reference were I now find that in the- terms of reference
{his particular question to which Mr. Montagu referred has not been inoluded.
I.want the Meston Commitice to go into the qucstion as to whether it is ot
possible to make the Government of India financially indepondent of the
provinces, As Coloncl Wedgwood has stated it is absolutely necessary that
the provinces must be free to spend their resources in any way they like, and
that they mast be financially independent of the Government of India, As -
Me. Barmha has pointed out the new situation that has arissn under the
constitutional reformns is-a very serious one o far as financial mattersare con-
cerned, There are chances of friotion on many matters betivcen the Minister
and the rest of the Government ; there are chanoces of differences betiveen the
Minister and Legislative Counoil, there are chauces of disagreement between
the eleoted members of the Legislative (Qouncils and their constituents and all
this for insufficienoy of funds. It would be much beiter, therefors, if wo
could devise some means by which- Provincial Governmenta cculd be made -
financially indepeudent. Under the new régime yon will not have to make
any graute in the matter of Sanitation or Education; the huge grants which
are being made year hy yearby the Government of Iudia under these. heads
will .not be made in future because theso subjects will, I understand, he
Transferred Subjects. The Provincial Governments will havo to undertake
large schemes of Banitation and compulsory educatior and they will require
vory Jarge rdvenues for tho purposc. Thereforo, I trugt, that if this question ia
nol disposed of assuggested by my Hew’ble friend Mr. Sarma, it should.
ut any rate be explore(T us suggested by my resolution.” -

The Hon'ble Mr, W, M. Hailey :—"8ir, if T riso to answer 1.1 ».x.
the Hon'ble Mr. Sarma and the Hon'ble Mcr. Patol at once, it is bevause I feel
that probably most members of the Council sympathise with them in principle.
Tivery - non-official of -this Counoil represents herc to some extent at all -
events; tho interests of his provinco; and it goes without saying that in the
intorests of their proviuces they would naturally prefer that no contributions
should be paid to the Central Government. That is true, I suppose, of
everybody without distinetion. Certain of tho provinees under the schemo
outlined in the Joint Roport would bhe surplus provinces and would pay
contributions. Certain would be deficit provinces, but the intevests of the
deflcit provinces aro veally the same, because they know that the first thing
which & surplus provineo which has .to pay a contribution wounld demand is
that the deficit provinoc should raise extra taxation in order that aggregate
oouteibution of the surplus provinoes may be rcduced, ‘ T

“ Well, Sir, my object is to state the case to the Couucil exactly as it stands
now, and when I havo doge so, T think that perbaps tle Hoa'ble Movers
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of both the rosolutions will admit that we have gone somo way to meet their
case. In the fixpt glaoﬁ; the proposal to levy eontributions from the provinces
must not be banned as an improper or unconstitutional idea. I can remember
woll what the lato Mr. Gokbale suid on this ({‘uestion, and if there are someo
members hers who think perhaps that Mr. Gokhale did not go far enough in
his political conceptions, thers ave otliors, T am suro, who will join with me in
feeling that Mr Gokhale on financial matters showed ‘statesmanship and
foresight. It will interest tho Council to hear what he said on this partioular
question of contributions in March 1911. He said :— :
¢ What I propose, my Lord, is that instead of receiving its whole income from growing
rovenues, the Government of India chould receive larga fixed contributions {rom Provineial
Governments, suy up (o about one-third or one-fourth of its revenues, the other two-thirds or
three-fonrths bewmg derived from growing resources. I think in this matter it is desirable to
esamine the practice of other countries, and thero are three counteics which can” supply somo
tort of goidence to us on this fubject — Switzerland, Germany end America. Switzerland,
howéver, ie a very emall conntry, and I will therefore leave 1t ont of consideration. Tha
example whioh, I think, we should follow in this matter is tbat supplied by Germany. Ameriea
is too advanced for us, beeause the federal finance of America is entively separate from State
finnneo, and- it will be a long long time Lefore we reach that sbsgo if we ever reach it at al],
But in Germany, my Lord, while tho Empire has its own independcat revenues, and the com-
ponont States gave theirs, the component States also make large contributions to tho Exchogquer
of the Empire. In fuct, nearly one-fourth of the revenus of the Empire is at present derived
from fixed contributions from the component States and about thres-fourths is derived from
_ independent sources, such as Customs and Excise and Stanps. Noiv, I think, this is the
direction in which we have to reek a eolution of our problem. The Government of India
shonld have about one-third or one-fourth of its revenue derived from fixed contributions made
* by the Provincia] Governments.’ '

And if Hon’ble Members would care to turn at any time to ths evidence given
by Mr. Gokhale before the Decentralization Commission, they will find that
he outiined a scheme very.like that which we are now about to adopt in regard
to the separation of Oentral from provincial finance. It hasin fact a very
close analogy in detail. So that, as I say, there is' nothing inherently wrong
in the idea of {aking contribations from the provinces. The question probably
is rather one of degree or;'p'e'rhaEs, as the Hon'ble Mr. Sarma would say, it 1s
purely a matter of caloulationi whother they should be taken atall. Now the
burden of proving that no contributions are necessary must, I think, lie on those
who support the provinocial case. . It is quité olear that the Central Government
must finance itself ; it must finance the army, and however inuch we may iry
to reduce the personnel; or whatover bopes we may bave from such expedients
-as the League of Nations, such armies as wo maintain are not going to be as
cheap in tho future ns they were in the past. The Central Government must
keep up its central institulions, Agricultural, Rescarch, Bacteriological and so
forth ; it must maintain the services of a purely imperial nature, such as the
Survey of India and’ Geologioal Survey ; it must rzaintain the political service ;
*it must provide for oxpenditure on the Frontier. 1 have only instanced a few
of these reguirements, but it is sufficient to indicate their nature without

detailing them all.

“ Now it is possible—I will not say that it is certdin—that -eo from being
alle to reduce those requirements in tho future, they may have to be extended.
I think there'will be a call on the Central Government to finance more research
institutions, to extend possibly its purely Imperial services such as the Geolo-
gical Service; to oxtend its operations in half a dozen similar ways with which
I need not trouble the 'Council now. Industrial development alone will
be & very expensive itemn in the future programms, and as my Hon'bls
friend Mr. Shafi reminds me, if any such extension tukes place, it will
not be pmro solfishness “on’ the part of the Central Govermment, since the
provinces of cours¢ ‘sharo in their benefits of the central institutions and
services, Now what* have we done ourselves inregard to this question of
financing the Central Government and of apportioning the hurden on the
provinces 7 Whien the Joint Report was drawn up, it was caloulated that the
imperial defleit, that is to say, the amount which the Imperial Government
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wonld require in order to supplement its own resowrces, would come tu about
184 crores. That was the Montagn-Chelmsford Report.  This would have left
{he provinces taken in the aggregate, and following the distribution of finance
‘that will be adopted under the Reform Scheme, with 24 ovores more than they
enjoy at present.. Last S8eptember wo invited represontatives from: the various
provices {0 a conlerence at Simla, and tho question of tho provincinl liability
m regard to tbeiy own expenditure was gone into with great thorougliness
and in great dotnil. As the result of that, we then decided fo take (he
Impcerial deficit on the system of divided finance at 11} orores, and that was as
Jow ag wo could get it at the timg. DBut. we ourselves have rccoguised very
clearly the force of the objections against taking Jarge contributions from the
provinces. 'We have no desire Lo altompt to start the reformed Oouncils on
‘their career upder a speciés of financial cloud, or to oramp the new Ministers
with a feeling of financial impotence. We have therefore on our part done
our hest to reconsider the position in the light of such factors as that alluded
to by the ITou’ble Mr. Sarma, such as the gaiu in exchange and so forth, and
have made a proposition which will have the effect of aterially reducing the
deficit us anticipated in September last. I am not going to give that
figure to the Conncil now, because it depends on a series of caloulatiorie which
will more fittingly find & place in my Finanoial Statemont on the 1st of March.
But I am quite sure of this that, when I make that statement, Hon'ble
Members who are interested in this question will find'that if we have not shown
& complete capacity to meet all their objections, wo have, at all events, shown
a good-will in that direction. I am sorry that I should bave to say to my-
Hon'ble friends * wait and sce,’ hut after all it is only a week they have to wait
before I am able to make that announcement.

_ “Now having explained the state of the case to the Council, I have, I
think, only to makea few remarks on what, first of all, Mx. Sarma has -sdid
on the subject. I have tried to prové that we Laveso much practical sympathy
with the case put forward by him that my remarks on tho subject need not be

_of any very great length,. But I am obliged to comment on the figures which
be presented, to the Council to prove the fact that the Government of India,.
after all, had » very large surplus at its disposal. Now Mr. Barma, in taking

“those figures, took the figures of the budget as a whole. He did not, I think,
scparate off the figurcs, as they must be separated off now, according to the
ndeinistrative division of subjects, by which the Imperial Governmeal will take
the benefit of the revonues connected with subjects which it administers itéelf,

and the Loecal Government will tako the benefit of the roevenues from those ~

subjects which are furely provincial. BSo that . his figures, if ho will allow
o to say 5o, ave really of not much use in discussion, because they are not
based on the proper system of distribution. All owr discussions, for instance,
that we have held with the provinces, have.been on the hasis of distributed

.revenues . . }

- The Hon'ble Rao Bahadur B. N. Sarma :—* Subject ‘to cor-
rection, I may mako an explanation: I have tried to arrive at the figures on
"the now basis and what I have mentioned was on that basis. There may be a
mistake hore and there. Tho figures are here and I am ready to give them,
I have altempted o dothat ; whether I have succeeded or notis a different

maiter. ”’ )

The Kon'ble Ir. W.M, Hailey :— « 8ir, Mr. 8arma’s’ figures do

- not coincide with ours. There will shortly he an opportunity, 1 think, .of ox-
glainingthc figures more fully to Mr. S8arma. When I have made iny Finaucial
-Statement, I shall b: very glad indeed to go into the figures and show him
cxactly how they do stand.  "There is nothing whatever to conecal in the case;
the Connail can he assured of that. In regard to the figures of 1919-20, there
again I am afraid I must say {o him, you must wait for our revised hudget on

[}
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the 1st of March, I caunot eay now; and it would be wrong for me to suy
now, how far Lis anticipations as regards the growing heads of Railways and
Customs, and perhaps of Incoin: Tax, can be safely accepled.

“Now with rogard to the other question to which he referred, namoly, the
method of meeting our exponditure, of a speoial nature, such as what in
known as Iandia’s farther contribution. and also the method of meeting the
expenditure on the present Afghun and Wasiristan operations, he mads a
strong recomm:ndation to us that the proper way of meating that expendituro

.was to fundit, to charge it against capital. Well, ultimate:fy there is no way
of meeting any kind of unproductive expendituro except by meeting it out of
rovenue, In the present, we are of course finanving the Afghan war by tom-
porary loaue; Treasury Bills and so forth, and it stands to reason that, as soon
as we can raise a permanent loan, we shall do so and to the fullest extont
possiblo.  But wo already -have many capital obligations agaivst our loans, and
the market for loans is not unlimited ; any aid that Mr. Sarma ¢v anybody elso
can give us in pushing our loans will bo very welcome to us indeed. But even
when we have raised our permarent loan, we could not fund unvroductive ex-
penditure until we had first wot the liabilities for meeting productive capital
expenditure. Mr. Patel’s profosition is an alternative to Mr. Barina’s, that is {o
say, that, while acoepting Mr. Sarma’s principle and believing that we oan mect
all our future obligations’ without calling on the provinces in any way, Le
would have that question investigated by Lord Meston's Committee. I bave
informed the Council of a conference which "wo held in September, and the dis-
ocussion at that conference will afford very valuable waterial for Lord Meston’s
Committeein allocating any contributions which may have to be made. The
exaot question which Mr. Patel has put forward, namely, the extent to wbich
Imperial finances can be arranged on such a basis that no contributions shall be
required, that question was not, as he cerreotly says, explicitly included in the
terms of reference to Lord Meston's Oommittee, and I will explain why. The
major obligations, the major liabilities ocour of course in comneotion with
large items, such as the Army, and the revenue charges of railways. There are

.- other cases, such as the expenditure on our central institutions. Now we fecl,
and I daresay if they bad.been asked, Lord Meston’s Committee itself would
havo felt, that in the time at their disposal, and constituted as they were, it
would not be possible for them to say that you shall spend so much on the
Army, you shall spend only so much- on the railways, and you shall spend
only so'much on your central institutions, because when you say that you
have also got to Jay down what tho strength of the Army is to be, what our
policy is to be in regard to army organization (a question which is as & matter
of fact being considored by another Commission), or what is to be the nature
and character of more ccntral institulions. In fact you cannot lay down
financial limits for expenditure unless you can also lay down administrative.
policy. “For that reason it was diffioult, if it was not impossible, to confide

“'that particular task in those terms to Lord Meston’s Committee. But we have
asked Lord Meston’s Committee to examins the budget of the present year and
of previous years, and to say how far they think our calculations of tho defi-
cicney are correot. They ave peouliarly fitted to undertake that task, Nobody,
I think, would gainsay the fact that we have in them a perfeotly impartial and
bighly expert Committee, and we shall follow their advice as far-as we can
whenever they giveit to us'on that subject. If they say—-'You have not

iven sufficient oredit to Customs, you havo not taken 1nto account sufficiently
the fact that Railways is.a growing head; the auticipations that you have
formed regarding military exponditure cannot possibly bo borne out by what
you have spent in the past,’. and so forth, then we shall give the best considera-
tion possible to their advice, and we shall try still further to reduce the defici-
ency which wo have anticipated. With that Sir, I think I must leave the case.
I have tried to meot, the argnments of my Hon'ble fricnds as fur as possible. I
think I have demonstrated that we have shown all the good-will ws can- in
reducing the anticipated . deficit. I have promisod to mauke a definite
pnnouncement on the lattersubject on the 1st of March next. .I regret thaf
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C‘covermjm_e'n't is not able tv 2ccept the resolutions in the precise forms in which
they etand and for the reasons whioh I have given.” ‘

.+, [ At this stage the Council adjourned for Imﬁch.]

Thé Hon'ble Mr. Kamini Kumar Chands :—*8ir, I entirely2-18 r.x.

assooiate’myself with the oaso that has beon made out by my Hoo'ble friend: -
Mr. SBarma.. His very cogent and well-reasoned arguments are all- based on

. facts and.figures takén from our hluebooks aud yarious Financial Statements,  ~
and I do not see why my Hon'ble. friend Mr. Hailey does not see his way to
accept it It ip.our case—wo' have. been orying- ourselyes hoarse=that . the
Governmeat of ITndiais very greedy ; its greed is daily-increasing and is at onoc

- the result and causo of the huge surpluses ‘artificially oréated. by underestimat-

* ing.the.¥ovento- and. overestimating the -expenditure, This is our complaint. -
Uolonel Wedgwood, when speaking in the Houss of Gommons.on the Govern-
nent of-Tudia Bill, struck a true notd when he said * that your extravagance is
the regult:of lyour being able to commaud unlimited - funds.’ This ouglit
to be-put.aniend to. All our difficulties are due to that. I believe, Sir,
"that.this move:to Delhi was also the result of that. The Hon'ble M:. Hailey-

uotedour-late lamented leader Mr. Gokbale:and said that Mr, Gokhale on-
 the analogy.of ‘the States of the now defunct German Entpire was of opinion

- thaf. our, provinces ought to, contribute. ope-third of ‘the revenues to the..
Central Bxchequer. I bave two observations tomake on that.” In_the first

- placogBirythe conditions of India to-day are not the same:as.those which..

" obtpined:ithe, time of Mr, Gokhale, - We:bave no'right - to:assume that ; had -

, he heeglive t0-day, he would-have adhered to his-opinion ir: the sltered zoon-.-.

. ditionis 0 \[idia;. Did he take note of tlfe fact that Education: and- Banitation: -

.10 ’%ghava .o -be_provided for by the Government of:Indiabut be

iy:thd provinces. . If you insisf on ‘your ‘taking-a .share:of the ;pro: .- - .3
an\ios, I wonder bow the Minister of Bengal, that s to-be for instance; »~ &
: ! a%2,.,P-ﬁndﬁuquforcarrygng'o);tthe recommendations'of-the Caloutta’ == * -
- Unilyersily Commission.  In my provinoe, even as mattors stapd, all projeots of -

-~ edycation hhvelid to bo shelved sine dig for, want of funds by & resolution of.:-

, thepggefgomvm ssioner. 'Then, in:the second place, 8ir; by demanding & sharé * - *;
h otv_ﬂ?ﬂ'},‘qvéu};.égfbf the.provinces you ara really.treating . them:.as if they were - - , .
-~ 80 many; Fgudatory States who must.pay tribute  to .the Central:Government," '
- Wﬁél_lfcig;?r;.h(}ﬁ’jbu rcquire any money. . The Hon'blé Mr. Hailey spoke of the:" - ¢
" Ardly.expénditure, and money: needed.- for- Central.-Institutes, - All that-‘is-- .

- adinitfad; _].{ig't?ss‘bg is there to show thatthis. cannot be met:by  the .normal :

~ growth'of youi’ revenue, tho. revenue’ from -all-India subjects like Exohange,.

. Oustoms;-Railways.- . g Lo S L

L 'ﬁﬁérefdi-b, think, Sir, that the Hor’ble, Mr. Sarnia has dde out asvery, .
. good ¢agg;for-your dccepting this Resolution j but in-‘case you'find ‘that’ you™
_“oannot‘do &0, I'submit there cannot be:any reason for not accepting the alter-

- native proposal of my Hon'ble friend Mr. Patel.

e "JWhthese remarks, Sir, I support l)'o;t,‘iz'.'t’!xééé','liééolht-ioﬁﬁ,f’. '

The Hon'ble Raja Sir Rampal Singh :--3r. President, as a 262 r.v.
Jayman, I am sorry to'say, I have not been able fully to ﬂp})reciate the conten-
- _tiona of the Hon'ble the Finance Membey.  The Hon'bls Mr. S8arma+ has very. .
- ably established the justice of the principle. enunéiated in his Regolution. - The °
Hon’ble-the Finanoe Member has not refuted the facts and figures -that were -

- quoted by hiw.: o . ) o
"% Bir, if the present financial resoutces of the Government of, India.aré not
-'sufficient'to meet the charges, e ought to have stated ‘it very plainly and re-"
*.futed the figures that were quotod by the Ilon'ble -Mr, 8arma: * If -they. aro”
sufficient to meet those charges, I thinkit is not justice to exact a tribute from

PR



2-65 v.u.

2.58 r.¥,

000 RESOLUTION BE FINANCIAL INDEPENDENCE OF CENULRAL
' GOVERNNEN'T, '

[ Raja Sir Rampal Singh ; Mr. G, 8. Khaparde; [ 28rp Fepruary, 1920, ]
Sardar Sundar Singh Majithia, ] ‘

the provinces. The Hon'ble the Finance Alember has said that there are some
doflcit provinces and some surplus provinces. T am afraid he intends to allow
the injustice whioh has been done to the provinces up to this time to be per-
petuated cvon after the reforms Lave been introduced. 1 take exception lo
such a procedure.. I am of opinion that if the question should be fully investi-
gated aud, as far as possible, the Government of India should become.self-
supporting. If that be not possible, thera are certain taxable items which have
been reserved for the Government of India and {he Government of Indiashould

have recourse to them.

“ therefore, support the Resolution of the Hon'ble Mr. Sarma and, in the
alternative, the Resolution moved by the Hon'ble Mr. Patol.” :

The Hon'ble Mr., . 8. Khaparde :—* 8it, I do not-pretend to be
able to go into the fine points of financial debate, but it appears to me that ono
point is very clear, and that is what the Hon'ble Mr. Sarma made oat from the
figures which he compiled, that tho Central Government carries on and can
carry on its work without calling upon the provinces to contribute anything.
In the alternative tho Hon'ble Mr. Patel proposed that the matter shovld at
least be inquired into, and this appears to mo to be a very reasonable request.
If'the Hon’ble the Jinance Member thinks that the figures given by the
Hon'ble Mr. 8arma are not quitc correct, then all that Mr. Patel wants is that
the matter be gone into, and I do not see what objection there can be to this
being done. It is very likely, and perhaps probable, that what the Hon'hle
the Finance Minister has stated may come out true, but it is also equally likely
that it may not beso and that Lord Meston and his colleagues may not agree,
in whioh case the provinces stand to gain and the adwinistration gains in sim-
plicity. )
~_ “The position will perhaps be explained on the 1st March. But then there
will be no time to move any resolutions on the subject. Probably next
month there may be no datcs set apart for discussing resolutions; so that in
that case the mattor will come fo the September Session ; probably by that
time Lord Meston would have mado his report and these things might have
been accepted and there will be nothing left to be done by a resolution. 8o,
I submit, that this request foran inquiry is most reasonable, more especially
as at present we have %een referred to a conference that took place at Simla; but |
that was a case of a senior partner laying down the law for subepartners.
I should like that the matter should como before an independent body who
will not be, so to say, the predorinant partners in the matter, but will look at
the whole thing from a fair and equitable point of view. I support the proposal
more especially because Lord Meston has been in charge of the administration
of & province for & long time and he has experienced the difficultics and will
probably be able to give an illuminatiog opinion on this subjeot. 8o I support
the proposition of the Hon'blo Mr. Sarma and, in the alternative, tho proposi-
tion of Mr. Patel.” :

The Hon’ble Sardar Sundar Singh Mafithia :— Sir, if I riso
on this occasion to say a few words on the resolutin which has heen proposed
by my Hon'ble Friend, Mr. Sarma, and the one which has been proposed by
Mr. Patel I only want to point out on behalf of my province the inequalities
of the contributions which we have to wake to the Central Government to
keep - that- Government going, so to speak. My friend, Mr. 8arma, has tried
to show by figures that the Central Government could carry on their administra-
tion without any of theso: conlributions from the provinces. [ quite adwnit
on the other hand that tho needs of the Army, which is an expanding army
and which has, I believe, to expand for some time, are very great. Wo have
to keep up the army in view of the .menaco that we are having in the
North-West Frontier: Province and also that of the Bolshevicks which wus
§0 clearly set out in the opening speech of His Txcellency the Viceroy on the
30th January last. No Government can alford to loso sight of thal situation,
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and must provide for that. Moreover, tho sularics in the Army are very low
and we shall have to increase these.

¢ But, on the other hand, the inequalities that I find in the contributions,
set out in the Joint Committee's Report, are very glaring. I find that Madras
has to puy 428 lakhs, the United Provinces hasto pay 837 lakhs, the Punjab
has to pay 218 lakhs, and Burma hag to pay 140 lakhs; while Bombay pays
only 88 lakhs, and Bougal, onc of the foremost provinces and in which my
Hon'ble friend Mr. 8. N. Banerjen is always saying that there are certain claims
of that province which have to le considered, pays only 69 lakhs. ‘This
inequality in contribution acts most prejudicially on the resources of the pro-
vinces from whom more monoy is taken than from the provinces which pay less.
1 feel, Sir, that the taking of this large amount from these provinces is very

projudicial to the rate at which .those provicces can make any progress in the

various spheres of their activitics. We bave been handicapped & good deal in
my provinco owing to this. It will be remembered that the Punjab paid a crore
of rupees to the Government from its surplus balances which might have come
in very handy for the many improvements which we wanted in the Province.
If Government could see their way to doing away with these contributions,
then they would bo removing the bitterness that is being felt in different
‘provinces. It is, howover, a question whether one could possibly make two
cnds meet, and I hope that the Finance Department is not so denuded of its
resources in that way that it will not be able to meet the situation. I think it
is necessary to.leave the provinoces to make up headwayin the different matters
that they requirs, and they can only do so if they had all their resources at
their command. ‘

“With these words I support tho motions which have been proposed by
Mr. Sarma and by Mr. Patel.” .

The Hon'ble Mr.Surendra Nath Banerjea :— Sir, I should
have preferred if the discussion of this matter could have been postponed after
the publication of the budget, because then we should have been in a position
to know the figures and to go'upon thera. Mr. Sarma has with bis usual ability
brought forward a Jarge number of figures in support of the position which he
takesup. The Hon’ble the Finance Member challenged that position; he,
says that these figures proceed upon one basis; but they should proceed upon
a wholly different basis, the basis of divided revenues. Therefore, in coming
at an independent judgmént between these conflicting views, we are at the
present moment without the necessary materials. If wo bad the figures before
us wo should have heen in'a bztter position to judgo whether we should -accept
Mr. Sarma’s views or those of the Finance Minister. I do not know wheiher
cven noy it may not he possible fo postpone the consideration of this
matter until the budget figures have been published. I feel that with those
figures before us we should be proceeding upon stable and certain ground.
Without them I at any rate fecl very nebulous about the matter.

“8ir, there are twa propositions which e ave considering, oue is a definite
recommendation that the provinces should be relieved from all contributions
to the Imperial Exchequer on the ground that the Imperial revenues are
suflioient for all Tmperial purposes. Mr. Vatel’s resolution, although
Mr. Patel professes advanced views, is somewbat more wnoderate than that of
AMr, Sarma ; he does not cxactly accept Mr. Sarma's proposition, but be pro-
ceedssomewhat cantiously to say that this should be an intimation to the
Meston Cominittee. I think that is tle position which he takesup, and I for
one feel a pattinlity for this latter position Lecause myselt being a moderate in
politics I prefer moderate views, and it scems to me that itisa sounder posi-
tion to take up in tho absence of definite facts to go upon.

“ Sir, a great. deal has Deen said about Mr. Gokhale's suggestions with
.regard to the scheme of financial decentralisation. My Hon'ble friend, the
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Finance Minister, hug quoted from a speech which Me. Gokbale delivered in

this Council in 1911. Well, Bir, the viows which wore put forward by Mr.

Gokliale were very much earlier than 1911. Let mo remind the Council

tbat in 1889 (I think it was) o Finance Commission was appointed over

which Bir Charles Elliot presided; amopgst members of that Comuuission were

Mr. Justice Ranade, Mr. Justice Ounningham, and cne or two_ other names

that I forget at present. They recowmended lhe very scheme which Mr.

Gokhale accepted and then les me add thut in 1897--that was before 1911—

four Indian gentlemen, including my friend, Sir Dinshaw Wacha, Mr. Gokhale,

Mr. @..Subramania Iyer and niyself went as witnesses before the Welby Comn-

mission and we put forward the same view ; and there was a reason for it ;
but as has been very properly observed by my {riend, r. Chanda, if Mr.

Gokhale were now living, probably be would profess more advanced views than .
those that are embodied.in his speech of 1911, What we were coatending

against at that timc was the unsettled state of the quinqueanial sottle-

ments and the inoguitable distribution of the doles vhich was left to the

caprice and whim of the financial authorities. You remcmber what
Sir A. Mackenzie said ahout these quir.quonnial scttlements. He said that we

were like a sheep thrown upon its back shorne of its wool and then let loose.

Well, what happened in consequenco of these quinquennial sctilements and .
the unsettled, unsystematio and whimsieal way in which they were carried

out ¢ What bappened was that towards the end of the quinguennial period

the Provincial Governments entered upon large expenditure in order o

swallow the balances that were left to their credit. All this had to be

avoided, and therefore the Finance Commission of 1880—I am wnot quite

sure about the date, but, I think, it was 1859—the Indian witnesses before the

Welby Commission of 1897,-and Ar. Gokhale in 1911 all urged that the doles

and the quinquennial settlements should ccase and that fixed oontrihutions

should be taken from the provinces to mest the expenscs of the. Imperial

Government.

“That is the history of this matter. It scems to me that it would be a
great advantage if it were possible just-when the Reforms Scheme was about
to come into operation to relieve the Provincial Governments altogether of all
contributiona to the Imierinl Exchequer. Because it must be clear that if the new
experiment were to be handicapped with the burden of new taxation, that wotld
operate very seriously to create a prejudice against the Reform Act. T am quite
sure we are all interested, the Government and popular representitives, are all
interested in providing aguinst a contingency of that kind. Vo ought fo ho
able, if possible, to start {his great exporiment with public opinion behind us,
aud public opinion will he against us if the publio feel that they havo to bear
additional taxation in consequence of the Reform Scheme. Fherelore, I take

- it that the Government and the popular representatives truly stand upon the

same platform in this matter, and that we are all interested inavoiding taxation.
1t seems to me that, if Mr. Sarmna's Kesolution could be accepted, it would be

‘a means of avoiding taxation. 1t is impossible for me to say if it could be

accepted or not, It we cannot accept Mr. Sarma’s Resolution, at any rate, we
wight accept that put forward by Mr. Patel. Wo can lose nothing, Govern.
rient stands to gain by making o recommendation on this point for the consi-
deration of the Meston Committee. The public will learn that tho Goverument
is anxious to avoid taxation, if possible,and that they have made this suggestion
to the Meston Comunittee. It seems to me that this s a bit of political strategy
which my Hon'ble friend the Finavee Minister might adopt. 'This fact would
go far to ease the situation. The position that I take up with regard to this
watter js this, that I cannot vote for Mr. Sarma’s Resolution without more
definito information; I vote for Mr. Vatel's asan alternative. It seems to
be a moderate and reasonable one and one which Government way well accept.”

The Hon’ble Sir Dinshaw Waqha, =" 8ir, I fully zgree with the
historical vetrospect which my Hon’ble friend iir. Banerjea has given in
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roferenco to the Decontralization Scleme and the different stages it has gone
through since 1889, 1507 and 1911, 1Iis reason again for urging that it would
bo far Letter that Mr. Fatel’s amendment should be passed has also my support,
I think nothing would ba iost at this stage by referring the mattor to the
Meston Committes. Wc are enlering on a new era altogether of responsible
“self-government, and if that self-government is to bs made a real success, then
I sy that that success will greatly depend upon the fluances of the new Govern-
ment ; that is to say, the manner in which both the Imperial Goverament and
the Provincial Governments which are now to be autonumous, steer their barquo
of finance. The Imperial and Provincial Governments must steer their barques
and admininister their respectivo finances with a view to the accomplishment of
the greatest good possible. Ic was John Bright who said oun an important
oocasion during the passing of the India Bill of 1838 :  *'I'ell me what is the
condition of the fiuances of the Government and I will tell you what is the
character of that Government.” I think that was really a good and sound
maxim. That is the maxim which at thisstage wo should adopt if the several
new responaible Governments ars to enter npon the achicvement of a succossful
campaign duriog the next ten years. It is necessary that they should start with
a policy of sound finauce. Tf they are not made to start with such a polioy
what will happen? As Mr. Banerjea has said Provinoial Goveruments may
find themselves in a difficulc position at the very outset to make both ends meet.
If they have not sufficient funds and if something hus to be provided as a con-
tribution to the Imperial Exclicquer, they will be obliged to raise the needed funds
by means of local taxation. Thabstop would create a prejudice and & feeling
of hostility on the part of the people. I think in this matter
sonnd enlightened public opinion should ho associated with both the
Tmperial Government and.the Provincial Governments. It is in the interest of
all concerned tkat in a matter of this kind we shonld all move together in
co-operation with cach other. I consider therefore that in view of what I have
just urged. that after all Mr. Patol's amendment would prove useful. I admit
that perhaps the budget which the Hon’ble the Finance Minister will place
before us on the 1st of March may present & different state of things, and
possibly Mr. Sarma’s viows may have to bo modified & good deal. Btill, I do not
considor tbat the situation will be completely alleviated by what the budget
may reveal for tho reason that we shall boin a trausitional stage. I donot know
whether during the next five ysars and more Indian Finances, Imperial and
Provincial, will be ou a settled basis and whether they will be worked smoothly.
There will he many changes, changes in financial’ and economio couditions
both in and out of Indin. These will greatly affect our trade and will have
a far-reaching influenco upon our finances. Then other domestic changes
are certain to take place during the next five or ten years in reference to the
new responsible government. ‘We donot «now how that Government will
carry oa its work.  Very much will depend upou the way in which it handles
its Jinances. You may depend on it thak the next five years will be a period of
an unsettlsd or oonstantly changing or disturbing character. Before the
Imperial and Provincial finznces arrive at a settlement, it is very necessary that
we should move slowly and cautiously and procced on a firm basis of finance.
Without a sound polioy of finance at the very outset, it will be a serious
matter for the Imporial Government to work smoothly with the Provineial
Governmonts. I, thereforo, appeal to the Hon'bls the Finance Minister that in
view of the unanimous opinions of the non-official members who lave already
spoken on this very hnportant subject for which I consider Mr. Barma hag
earned our grateful thanks, he would act wisely and well by referring the
wholo matter to the Meston Committee. Tho Meston Committee will no doult
raake itself acquainted with the oriticisms that have already been offored in
thia Council. By the light of those criticisms they will be able to consider
and recommend how the finances should be arranged in future, where Reseryed
and Transferred Subjocts ure respectively to bo dealt with. With these fey
words I fully support Mr. Patel’s amendment.”
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The Hon'ble Rao Balindur B, N. Sarma :—-8ir, the Hon'ble

. the Finance Member's speech givos me some hope tbat he will rise to the

occasion and try Lo diseard Lbe extreincly rigid traditions of the Imperiul
Department in getting all it can from the Provinces. Tle promises to go
into the queslion again, and I hope that, as tho result of that exumiuation, it
will be fouud that really no contribution is necessary from the ptovinces.

*“ Now, Sir, allusion has been made to the tenabili- of the general position
that there is-nothing wrong in principle or policy in the provinces being asked
{o contribute to the general exchequer. T have myself not said that that position
is untenable under any circamstances, because there aro Btules in which that is
the present practice. But I take it, Sir, that what tho Reform Committee bas
recommeuded is that there should bo ordinarily a complete divorse between thoe
Imperial Exchequer aud the Trovincial Exchequer and that these contributions
should be only during the trausitional stage and for a limited period. There-
fore, what Mr. Gokhale thought mizht have been a uscful guide in the past but-
has no bearing upon the position which the reforms postulate for onr guidance
in the future. Again what Mr. Gokhale was trying to do was 1o get some
growing hends of revenue for the provinces with a definite contribution if necd
be to the Imperial Exchequer. We find that so far as somo of the States which
have been referred to are concerned, my position is supported by theirexample.
To America, wo find that the whole of the Imperiel federal exchequer is
practically met from the customs revenue, and on moie than one ocasion they
had so much surplus that they could distribute it amongst the various Btatcs.
With regard to Germany, however, may I point out, Sir, that the items of the
heads of revenue of the Imperial Government do not comprisc so many as the
future Indian Government would command? I do not find for instance
Income-tax as one of the subjects there. "Therefore, I do not think
the example of Germany would be of much use here, becanse we find
that the Indian Government has taken much more for the Federal
Government than Germany has choserl to provide. Howover, I think that
isa mere question for academic discussion, becauss even what the
Government of India proposes is only a provisional arrangement during
a temporary period. The real solution of the problem would thercfore
depcnd upon whether the financial position of the past three years justify us
in hopiug that the Imperinl revenus and exchequer would balance one another.
I put a question to the Government requesting information as to what the
figurcs would be o this new basis. I hope they bave worked out the figures.
If they have worked cut those figures, it might not be difficult fer them to
place those -figures before the Council to show in what respects iny figures are
wrong. Hon’ble Menbers will sece that there can be no difliculty about
disclosing these figuresin so faras 1917-18 and 1918-19 are concerned because
no questions of taxation would tarn upon them and these relate to closed
travsaotions. It is only in respect of the vevised figures for 1919-20 thero any
be some difficulty if any new taxalion is proposed, orif any new schemes sre
proposed, ‘but Iy do not think that there can be any difficulty whatsoever
about the figures of 1917-18, the accounts of 1918-19 and the
hudget figures of 1919-20 as under the new schemo being placed befors us for
discussion. I submit, Sir, that here and there there may bo a few insignificant
differences, but the geaeral position that I have advanced ou the hasis of the
figures that I have mentioned is substantially correct and may bo acoepted
by the Council as such. 1if those figures afford any criterion, mny position is
substantially correst and no reliance need be placed upen general caloulations
as to whether oustoms revenue can grow, whether income-tax revenue can
expand, whether railways can bring in more money.

“ Now allusion has heen made fo the militery expenditure. I grant that
there would be an increase in mililary expenditure as comparcd with the pre-
war period. We shall have, on the one hand, to make allowance for inorcased

- salaries and pensions and, on the other hand, to deduct war expendituro. That
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is the reason why I made provision for the new army expenditure as rangiug
between 26 and 30 million pounds. Before the war it was only zbout 19
millions, and tiherofore the rovised expenditure necd not exosed snother
- nix more millions,—I went so far as to take the 1917-18 figure and putting
it at 80 for the purposes of discussion ; even {aking it at 30, iy submission is
that there would be absolutely no nced whatever for auy contribution on the
basis of the figures for 1917-18, 191¢-19 and 1919-20.

“ Then with regard to tho customs revenue, I have pointed out that from
the quantities of exports during the past five years wo have every legitimato
ground for koping a considerable expansion therein and assuming for. argu-
ment's sake that a million or § half & million is- found to hs a deficit in any
year herc is a growing source to which we can confidéntly look to mect the
deficit. I therefore submit, 8ir, that the question of army oxpenditure has beon
amply provided for in my estimates.

“Then oomes Ltho question of industrial expansion and so on, Industry
is to be a provincial dcpartment, and what tha Government is going to do is
simply to have a central teohnical department to help the provinces, and there
may bo increase of expenditure on salaries of a purely all-India department
of Government services. For those I have made provision of about 50 lakhs
of rupees taking the growth of revenue as about 20 per cent. of the current
expenditure. 'Cherefore, there is not a single item of futurc normal growth
that I have not taken into account, and even assuming that you have to put in
one or two millions more for unforescen expenditure, I submit that the ex-
change which at any rate is going to bring in at least 8 iy 12 crores of rupees
for some years to come, is an ample safegaard for the extra money that may be
wanted. I, therefore, hope that whatever may be the result of the debate here
in the matter of accepting wy Resolution, the Government of India will try
their level best to sift the figures and not to under-estimate the revenue as has
been dono for so many ycars past.. This is a heritage of long-standing,

-and I feel suro with the freshness of outlook which the Hon'ble Mr. Hailey
and the Hon'ble Mr. Cook can bring to bear on these matters, thére will be
» new departure in estimating tho revenue and expenditure correotly,
After all I%ave not asked that the provinces should under no circumstances
be asked to make a contribution.  There is already the safeguard that under
exceptional circumstances the Government of India reserve to themselves the
liberty to ask for contributions. I, therofore, submit, Sir, that this resolution
can be safely accepted by the Governmont,

“ Now with regard to what took place between the representatives of the
Provincial Governments at the Conference at 8imla, of course we have. rot
been behind the scones, but the provincial representatives could not have had a
voice in estimating imperial revenue. I take it that the attitude of the Govern.
ment is this. ¢ We aro the porsons who are the judges of our future require-
ments and budget possibilities; we sball determine the admiuistrative policy;
we will say that the army would requiré so much, that we shall abalish
such- and such exports. Therefors, we alone, the Government of India alone,
are in a position to lay down the policy, and the restis a mere question of
accounting for which I suppose nobody is wanted. Xven Lord Meston's
Oommittee can do little.’

“ But T submit that in this matter the Government of India must have
already come to some definite conclusions as' to what the highest military
expenditure ought to be, what the ‘possibilities are about customs and othep
revenuo, and that they can give the necessary inatructions ; and then I supposo
Lord Meston's Coramittee can work out whether there has been undercstimatine
anywhere, whether the customs revenue can be really put at a higher ﬁgurz
than a cautious Finance Minister is djsposed to put and cau suggest suitable mogi-
fications. And within Jimits, 8ir, I think there js every possibility of Govern.
ment being assisted by Lord Meston’s Committeo. After all you must remomber ,
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that the Government of India arc interested parties, however disintercstedly
they "may act on account of the hizh traditions of the paet and the prescnt,
end it would inspire confidence if a thivd party, absolutely unconueoted with
the provinces and the Governwicot of India, would look into these matbters
and decide what contribution, if any, is roquirad from the provinces.”

Thoe Hon'ble Mr. V., J. Patel :-—“Sir, I do not think it is neccssary
for me to spoak at any greal length in roply in view of the fact that almost all
the non-official members of this Council have supported the demand made in my
Resolution. As the Qouncil will seco, the demand isa very modorate one. I
should very inuch like the Government to accopt the position which my friend
the Hon’blc Mr. Sarm has taken up, bat realising that it is absolutely hopeless
to persnade Government te go the whole heg with Mr. Sarwa, I have brought
forward this moderate resolution in an alternative form. ILct us analyse tho
argument of my ITon’ble friend Mr. Hailey. He objects to my Resolation un
the ground that the Goveramert of India have already made an inquiry into
the matter and they could not see their way to support my Resolution. Well,
Bir, the question is wbether the Imperinl Goverawont stand in neced of any
provincial contributions or not, and my Resolution says the Government of
India is a party concerned in any inquiry and theveforo let them not be the
judge in their own case. All we want is that an independent inquiry should
be made into the matter so tbat tho case, both for the provinces aund the
Imperial Government, would be examined by that Committee and an impnrtial
decision be arrived at. That 1s the whole thing. All I want is that the
Government of India should not bo the judge in their own case. I do not
think it is necessary for ne to add anything more.”

The Hon’ble Mr. W. M. Hailey:—"S8ir, Latall events have no
cause to complain at the course of this debate, for I think that there is only one
Hon'ble Member who found it necessary to charge us with heing grasping, with
under-calculating our revenues in order to get a surplus, pintured the Central
Government in fact as a kind of Gorgon, grasping and insatiable. Well, I ean
assure him thabif that picture aver wasatrue onc—and Iam not qualified to say
-anything about that—it is certainly not tho case now. Nor has it been the case
within my rocollection. The growing power, the growing indcpendence of the
Local Governments, would afford a suflicient guarantec that we should be
‘entirely unable to take up such a position wers we to desive to do so now.
The general course of the debate, Sir, I think T may say, wasia sapport of the
‘Mon'ble Mr. Patel’s res>lution rather than in support of that of Mr. Sarma.
"There was, I recoaniseit, a very general feeling among the non-oflicial members
‘of this Council, that we should do well to place our case before the Meston
Comumittee, if not as a mere point of equity, at all events, usthe Hon'ble
Mr. Banerjca put it, as a point of {actics. We should, ho suggested, strengthen
our own hands if we did so. Now perhaps I did not make it sufficiently
clear (if so, it wasmy own fault) that we had asked Lord Msston’s Committce
to go into the forecast hudct figures of the present year, which we hava placed
before them,and also to go into the budget flgures of previous years, and
to give us their advice on the question whether we have or we have not taken
a proper figure for the Central Government’s defisit. . We have asked
-them to go into these figures as thoroughly as possible. Tbey cross-examin-
ed tho Hon’ble Mr. Cook nearly a whole morning on the subject. We have
aiven them all the information we have on that subject; we have placed at
. their disposal an officer conversant with all our financial operations and figures
in the past in ordor to give them any fresh information whiol: they way roquire.
. We have kept nothing back from thom ; we have no desire to keep anything
.back from them ; we want to put all the cards on the table on this particular
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question.  And as I said this moening, whatever advice they give us ou the
subject of the exact igure which we should take for the Imperial deficit in
this year and in the coming yeurs, we shall endeavour to aceopt. "hat we
should go further, that we should say to them, ‘you must tell us exactly whaf
our Army is to cost us in future and what our other Imperial services are to
cost in the future, how much we should provide fer our ruilways,’ that we
should gro further and do that is not, I think, a feasible proposition. For one thing
it would be a work that would take many months to complete, and we have not
all the time in the world at our dispusal for this question. he next point is
this, that wo have a Commission out from Home which is doalin? with one,
perhaps the most important, of thoso questions, the organization of the Army.
The thicd point is, that I do not think that if we were to charge Lord
Moston's Oommittee with a work of that magnitude and gravity tbat the
Tndian public at large would accept that Committce as in itself sufficicnt.
They would undoubtedly dem: ud that there should he a much widor represent-
ation, and possibly representatives from the provinces, on it. It would no
longer be a small oxpett Commitiee; we should have *o appoint a Roy4l

-Commission something in tho nature of the Public Services Commission, or

oue of the great commissions which sat on Indian expenditure in the past. It
is for this reason that I say that we could not contemplate that, with
the time at our disposal, ‘an inquiry of such extent should.be undertaken
by Lord Meston's Committeo. But lot me repeal again that we have
asked them to give us their advice hased on the whole of the budget figures.
Wo have asked them in fact to give us cxaotly, as far as I can see, very much
the kind of advice which the Hon’ble Members who have spoken on the subject -
this afternooun have desired that they should give us. .

“The Hon'ble Bardar Sundar Singh and the Hon'ble 8ir Rampal Singh
discussed the question, in an attitude which I hoped to sce avoided tkis after- °
noon, The Hon’ble Mr. Sarma and the Hon'hle -Mr, Patel discussed it on
general lines, on the principle of contribution and the net aggregate amount
of contribution. I hoped that wo should avoid disonssion on the inequalitios
of contribution as between provinces, becauso it is not one that we can profitably

‘take up bere at all.  All that we can attempt to do at present, is to fix by the
best method possible tho total amount which we must take to supplement

our deficit, leaving to Lord Meston’s Committee the question of dividing that
in the best way possible over the various provinces. They themselves will
devise the proportions in which it is to be divided, whether on the priuciple
of population, or of woalth, whether in consideration of previous settlements,
or on some other basis. It is ivevitable that, whatever system of contribution

- is adopted, tbero will he some provinces which must feel aggricved. A surplus

province must feel aggrieved us against a deficit province. That is inevitable.
But we hope that the thoroughness of the inquiry which Lord Meston’s Qom-
mittee is making, and the impartial constitution of that Qommittee, will

take away some of that sensc of grievance. At all events we can do no more in
that matter than we have done alrcady.

“The Hon'ble Mr. Sarma asked that we should lay fuller figures before the
Council as to the manmer in which the finances of the Central Government
and the Proviueial Governments will appear after the division has been made.
I would refer the Hon'ble Mr. Barma and those Mombers of Couneil who
desire more information on the subject to a statement which was appended to
the third despatch on Constitutional Reforms which gives such a division
in regard to the years actual figures of 1918 and 1919. Mr. Sarma bas asked
that we ourselves should supply tho figures for the previous year 1917-18 and
also for the current year. I shall be very glad to doso. 'T'hestatement showing
a distribution of the figures of the current year's revised budget will be su plieﬁ
after the 1st ol March; and I hope that, if Hou'ble Members sti]F feel
doubts on this subject, they will take the opportunity of resuming the discus-
sion on it in the course of {he general disoussion oa the Budget.”
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The Hon'ble Mr. Sarma’s motion was put .and the Council divided ss
follows:— '

Ayes—13. Noea.—39,
The Hon’ble Mr. 8. Sastri. . His Bxcellency the Commander-in-Chicf.
. Mr. R. Ayangar. The Hon’ble Sir Claude Hill,
» Sir George Lowndes.
» Mr. B. N. Sarma. » Sir George Barnes.
" Sir Dinsbaw Wacha, » Sie William Vincent.
w Mt V.J. Patel. w M Shafi
) Mr. W, M. Hailey.
» Mr. E. H. Jafler. » Sir Arthor Anderson,
» Raja Sir Rampal Singh, " Sit Thomas Holland.
» Mr. W, E. Crum.

Choudhuri Mubammad. Ismail . .
Khan, ) Mr, C. F. dela Fosse,

" Mr. E. M. Cook.

” Mr, JI MePhe‘rson.
» Sir Zulfikar Ali Kban; » Mr. A. H. Ley.

»

" Sir Umar IHayat Khan.

Sardar Sundar Singh. » Sir Willium Marris.
» ) Mt. R. A. Mant.
» Major-General  Sir  Alfred

) ) Bingley.
" ?Jr. K. K. Chavda. - Mr. E. Burdon.

» « Bir8ydney Crookshank,
' MrH.R. C. Dobbe,

n

» Mr. G, S. Khaparde.

.

. » SirJohu Wood.
» Sur-Genl. W, R, Bdwards,
5 R. B. T: M. Chatterjee.

» Myr. G. R. Clarke,

“» % Mr. . Moucrieff Sinith,
" Mr. A. P. Muddimay,
” Mr, C. A. Barron,

” Mr. N. E. Murjoribanks,
»  Mr. K.C. De

” Nawab Ali Chyudburi, Kbhau
_Babadar.

" Mr. L. F. Morskcad.

” Mr. C. A. Kincaid.

" Mr. L. J, G. Pipon.

” Mr. H. A. Casson,

" Mr. A, L. Nelson.
Rai Sabib Seth Nath Mal,

Mr. B. C, Allen.
Mr. G. 1 8. Christic,
Maung Buh Too.

The Rosolution was therefore rejected.
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The Hon'ble Mr. Patel's motion was then puL and the OOuncll divided
us follows:—

jy“ —19. . Noes—56.
The Hou'ble Mr. 8. Sustri. His Bxcollency the Commauder-in-Chief.
" Mr, B. N, Sarma. The Hon’ble Sir Clauda Hill,
" Mr. R, Ayyungar. " Sir George Lowndes.
, Sir Dinshaw Wacha, w  Sir George Barnes.
. Mr. V. 7T Patel. " Sic William Vincent.
N Mr. B. T, Jaffer. " Mr. Shaf,
» .. _Raja.8ir Rampal Singh. w - Mr. W. M. Hailey.
" Nawab Ali Chaudri, Kban » Rir Arthur Anderson,
Bahadur, » . Sir Thomas Holland.
" Mr. 8. Siaha. " Mr. C. T, dcla Fosse.
N Raja of Kanika. " Mr. E. M. Cook.
» Claudri  Mubammad  Ismail » Mr, H. MoPherson.
Khan. w - Mr, A, IL Ley,
" Khban 8alib 8hah Nawaz Bhutto, Y Sir William Marris,
" Sir Urar Iayat Khuu, o Mr. R, A, Mant.
” Sir Zulfikar Ali !(hnn. ) “Me. E. Durdon.
” Serdar Sundar Singh, " - Sir Sydney Crookshazk,
»  Mr.G.8.Khaparde. ,  Mr H.R.C. Dobbs.
» Mr. K. K. Chanda. » " 8ir John Wood, '
” Sir G. M. Chitnavis, » R. B: L. M. Chatterjee.
w  Mr 8. N. Banerjea. ».  Mr. G.R. Clarke.
» " Mr. H. Moncrioff Smith,
” Mr. A, P, Muddiman,
» - Mr C, A, Rarron,
" Mr. N. B, Majoribanks..
» Mr. K, C. De.
" Mr. L. F. Morshead.
» ~ Mr. C. A, Kinecaid,
» ‘Mr. P, J. G. Pipon.
» Mr. H. A. Casson.
” Mr. A, E. Nelson.
» Rai 8ahib Seth Nath Mal,
” Mr. B. C. Allen.
” Mr. G. F. 8. Christie.

Mauog Bah Too.

Y

el The Resolution was therefore rejectoil.

The Vice-President:—“The next Resolution on the list is.
Mr, Chanda’s. I do not know whether he- wishes to proceed with it. I
propose to adjoura as soon after 4 o’olock as possible.”

The Hon'ble Mr. Kamini Kumar Chanda :—I do not think
I would be able to finish my spoech within four o'clock.”
The Council thea adjourned till Tuesday, the 24th instant, at 11 o'clock.

A. P. MUDDIMAN,

Sexretary to the Government of India,

Legislative Department.”
Derur: T

The 8rd March, 1920.
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APPENDIX A.

[ Beferred lo in answer Lo question No. 13.]

(#) Orders relating to pensions have bern passod iu respeot of all® the
$Exeoot the Bongal Filol s . services with whioch the Public Services
eoph the Roogal Filol Serieo. Commission dealt. Orders regarding pay -
have been passed in respeot of the following servioes :— :

Indian Civil Service. ‘
Provinoisl Oivil and Judicial Services.
Tndian Medical Secrvice (including Indian Medical Service officers
_ employed in the Bacteriological an1 Banitary Departments).
Indian Po}icc Bervice, -
Provincial Police Servico. -
Registration Department.
Impoerial Jorest Service.
]'n£nn Educational Service (Men).
Pravincial Educational Service.
Railway Department (Engineering and Rovenue BEstablishments, except
rafic Managers of State Eailways).
Public Work; Department (Imperial and Provincial Engineer Establish-
ments), .
Upper Subordinate Establishment.-
" Mint and Assay Departments.
Geological Burvey of India Department.
Bengal Pilot Bervice.
Buperior Kogineering Branch of the Post and Telegraph Department,
Northern Inilia 8alt Revenue Depariment.

Orders have also been passed on certain poiunts raised by the Public Bervices

Commission in respoect of the Miney Department and the Provincial Salt and

.Bxoise Departments. Other matters relating to these Departments are still
under consideration.- : .

(8) Provinoial Forest Service.
Agrioultural Department (Imperial and Provincial).
Opvil Veterinary Department ilmperial and Provinoial).
Land Records (Burma) Department.
Survey of India (Tmperial and Provincial).
Survey (Madras) Department.
Indian Educational éerv*ico (Women).
Bacteriological Department (except Indian Medical Bervice officers
employed in this Dopartment), -
Military Accounts Department.
Indian Finance Department.
Faotory and Boiler Inspeotion Department,
Post and Telegraph Department (other than the Superior Engineering
 Branch).
Provinoial Medical Service.
" Temporary Engineer Establishment.
‘Traffic Managers of tate Railways,
Customs Department. . .. - - .
" Banitary Department (exccpt Indian Medical Service officers employed
m this Department). .

Except in the case of the last fivo services, which are still under considera-
tion, the Seoretary of State has been, or is about to be, addressed in respect of
all the services enumerated in this paragraph.

(¢) No proference was shown. The case of cach service was taken up as
soon as the opinions of the various Local Governments and other authorities
consulted could be collected and digested in-the Secretariat. In the case of the
Provincial Medical Sorvice and Sanitary and Bacteriological Departmouts orders
have been deferred pending the oonsiderstion of the report of the Medical
8ervices Commilteo. The caso of the Indian Educational Service (women) was
lc{aftigvgr till tho case of the Indian Educational Service (wen) had been
gecaeq., '
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APPENDIX B,

[Referred to in answer to question No. 15.)

Report of the Commiilce appointed at the instance of the Government of India to
study the system of Local Government in Eogland.

We, the Committee appointed to atud{‘ the working of the Engligh system
. of Local Self-Government, beg to submit the following report.

[

2. Woheld a preliminary meeting on the 20th June to settle our procedure
with the Lelp of 8ir I, 8ly, X.0.8.1., Mr. L. J, Kershaw, C8.1,, O.LE,, of the
India Office and Mr. J. G. Gibbon, O B.B,, of tbe Local ‘Government Board.
During the weok from the 1st to the 6th July we uttended the various depart-
ments of the Ministry of Health (formerly Local Government Board) and
rocoived information with regard to Public Health Adwinistration from
Mr. F. J. Willis with regard to audit matters from Messrs, Turner and
Wilkinson, with regard to Housing from Mr. J. A. E. Dickinson, with regard
local Taxation and Finance from Mcesre, C. Knight and J. Gibbon and with
regard to Public Works from Messrs. A. J. A. Ball, B. 8. Fawecit and
E. H. Rhodes. 'The arrangementa for our tours were carried out by Mr.” A. J.
Cole. On the 7th, we went to Birmingham and for (he next three days
encglired into the municipal administration of that oity ; and again wet on the
28th and 29th at the officc of the Urban Distriot Council of Wood Gresn. In
the interval Messrs. Grabam, Allen, Clarke and Lumsden visited ‘the country
Council of Herts and Essox, the bordugh of Lichfield, the Rural District
. Qouncils of Atcham and Chelmsford, and Urban District Council of Iiford,
and Messrs. Turner, Sim, Sifton and Lindsay visited the County Councils of
‘Worcestershire and Gloucestershire, the Urban Distiiot, Councils of: Barry and
Jifracombe, and the Rural District Councils of- Warmley and Bradfield.

.. On the 30th the -whole committes was received by Bir H. Orango,

Bir E. Phipps and other officérs of the Board of - Education, and on the 29th
and 81st July and “the' 1st August, we held meetingsin a room kindly

laced at our disposal at the Ministry of Health, to consider our report.
gwing to the pressure of his other engagements Mr. Banuerjea was, unfor-
tunately, uvable to “take part in' the tours of the Committee, except for a
brief visit to Birmingham, or to be present at some of the mcetings at the
Ministry of Health, ‘

8. We wish to begin by cmphasizing the faot that the appellation ‘ Local
Government Board, ’ as applied to the controlling authorily in Bugland, is entirely
misleading. There was nominally, in the past, a board including several minis.
ters of Btate, but this has never in the course of its existence met or transacted
any business as a board. In practice, the Looal Government Board has been a
dopartment of Government working under a single minister who exercised all
. its powers. The fiction has now been swept away, the Local Government Board
baving hecn abolished by the Act of 1919, oconstituting the Ministry
of Health. To set up a board or commiltee with.powers of contrul or as .an
intermediary between the local bodies and a Government department would
thus in no sensé be in aocordance with English praotice and, in our opinion,
woald certainly lead to friction, hoth with tho Government department and
with the local {oodies and to delays ; and no advantage oan be gained by meroly
copying an appellation which bas never borne any real relation to tho facts
and has now heen abandoned in England. It may Dbe found uscful for the
minister in charge to consult on occasion, as he thiuks fit, committees appoint-
ed with rcference to partioular questions; but effective control must be in
the hands of the misister himself and wo are opposed to the establishment of
anything in the nature of a standing committee with & right to be consulted
. collectively on all questions or even on all questions of a partioular class.

Tu the administration of his department the minister will have the bonefit
of the experience of the permanent officials working direotly under bim, and wo
would suggest the enlargement and strengthening of the oxpert inspecting slaff
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now avaiiable; while for information as to the mannor in which local bodias are
H)erforming their ordinary duties, he will have the ol.+ rrations and reports of the
distriot oflicers who come into daily contact with thom. '

4. Our enquirics-have shown us that the control exercised over local bodics
in England by the central authority and in many directions by intermediate
authorities is very muoh moro striot than it would appear to be the intention of
the Government of India (as oxhihited in the Resolution of tho 16th May 1018)
to retain in India. o

Apart from the very great influence exercised by publie opinion, the
working of the minor local bodies is controlled in & diversity of ways, into
details of which it does not seem necessary to enter here. N

Ultiwate control is, Lowever, in tho hand of the Governmont department,
whether it be called the Local Governizent Board ora Mivistry.  All byo-laws
need its sanction, it is continually issuing circulars and instruotions and it hag
very great powers, undor the Publio Health and othar Acts, of declaring a laeal
body 1n default in regard to Lhe services it should perform, and of cosuring their-
perg;rmnncc either by the defaulting body, by some other body ov by its own

officers. The hoard has soldom liad to use these powers, but their existence has
added great weight to the advice and admonitions of responsible officers whether
of tho local bodivs or of the board. ~ It basa staff of competent auditors who
examine carefully (he accounts of all local authorities except son:e -borough
councils : and it has inspcetors to enquire into engineering, sanitary and other
administrative questions. Theydo not, cxcept with reference to certain
recently instituted speoial services, cngage in.systomaticior periodical inspection,
but are availabio to hold enquiries into any question, wlether of default or
otherwise, with regard to which inlestigation is prescribed by law or is con-
sidered necessary by the central authority. As stated above, serious default by -
a local authority is rare ; if it does occur, it can seldow escape the notice of a
_superior authority. If it is not brought to light by the auditors, there aro sure
to_be representations either in £he press or directly to the “Govermment depart-
ment or some intermediate authority; and with regard to sanitary matters, '
- the central authority csn rely on information from the medical officers of

health, many of whom, though paid partly or wholly by the local authorities,

are not removable by their councils and arcin a positionof independonoe,
Even where, as in the case of many boroughs, the medical bfficer is- entirely
subject to the Council, the County Medical Officer has powers of inspeotion
aud, if he cannot get defocts remedied by his own influence, can set the
.machinery of the department in motion. )

. "6. Although it is nowhere presoribed by law that the plansand estimates for
works undertaken. by local authorities.shall undergo any outside scrutiny, in
practice bardly any original work is exccuted without such scrutiny and the.
sanction of the central authority. It is against the accepted principle that works
of permancnt utility sheuld be paid for from revenue or that more should he
raised from, the rates from year to year than is necessary to maintain the services;
and all new works are paid for by loans.. No local authorily inay raise a loan
without the sanction of ihe central authority and when application is made for
sanotion to raise a loan, detailed plans and estimates of the projected work ymust
bo submitted. These plaus and estimates aro closely examined and oritisized
by the sections of the department concerned and a very thorough publio enquiry
is generally held by one of the ivspectors of the Local Government Board. "It i
not uncommon for sanction to be delayed till the authority applying hayamended
its .eslimates 50 as to meet the views of the Local Government Board and the
board’s control and check of all plans and estimates is, thus very cemplete ; there
is every opportunity of obtaining local opinion as to the desirability of the work

The power to sanction or withhold sanction for a loan is oocasionally used as
a lever to compel a local authority to carry out its duties in connection with
matters other than that for which tho loan is needed. : '

We oonsider that tho principle that the cost of works of more or legg perma-
pent utility should not be paid from reveoue .is sound, that there should bg an
cxteusion in India of the use of loans and that whore the revenues of the future
arc mortgaged for a work, the plans and estimates should only he sanctioned

14
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after a careful sorutiny by an ouside authority. If this opinion is aocepted,
some modification ap})cm vecessary of the proposals sef.forth in paragraph 15
of the Resolution of the Government of India of 16th May 1918,

Equally careful sorutiny-is of course required of plans and estimates for
works to be exeouted with tho aid of grants from Government ; but in England
it is not the custem to give frce grants of public mouey for looal works.
Certain storcotyped payments are made from the Exchequer to local authori-
tica and no special supervision is exereised over the expenditure of these,
Otherwiso grante aro made. only for purposes which aro regarded as of a
national or semi-national nature. For instance, the RRoud Board oocasionally
makes large contributions to aid an authority in raising the standard of a
road which can be classed as “ national ” and the State pays half the cost of
the treatinent aud prevention of tuberoulosis and of the salary of health
visitors in connection with Maternity and Ohild Welfere sohemes; but no
frec grant is made towards the cost of a water supply or drainago system for
a partioular locality. The locality is cxpeoted to Pay the whole cost for
itself out of a loan, for the repayment of which, with iunterosts, provision is
made out of the rates. s

8. In educational matters, the control of the central depacrlment is even
more cloge and complete than that of the Looal Government Board over the
aotivities of local bodies. It rests less, however, on a legal basis than on the
facts that a very large proportion of tho -expense of elementary -education is
paid from the Exohequer and ‘thut no one is willing to contemplate the
possibility of the curtailment of the existing opportunities of education or
to risk the loss of the subsidies by which alone even the present standard ocan
be maintained. The inspecting staff of the Ministry is chosen with the
greatest care, not only with reference to the roadomic distinotion of its members
and their general capacity, but also with roference to their powers or moral
suasion and care is taken not to antagonise local bodies unnecessarily j; but
it is recognised that the advioe and persuasion of- the inspector represent the
vicws of a well-co-ordinated department which is able to enforce them in
the last resort ; and an instance of enforcement which has been quoted to-
us wag one in which the Jondon County Council was flued £10,000, for
failure to maintain a proper standard of education. .

7. Public opinion is enough, however, in most cases to keep local authorities
up to the mark, and itis in this respect that we find the conditions in England to
differ most widely from thosein India. Both directly and through organisations
such as Rate-paycrs’ Assooiations, it exercises a coniinuous pressure on any
authority with & tondency to transgress and cheoks both collective courcils and
individual members; an any extravagance or negleot on the part of a looal
body immedistely Faises oritioisin which may lead to complaints to the central or
some intermediate authority and cnsures that no individual who disregards the
wishes or interests of his constituents shall retain his position. Over the greater
part of India public opinion is not an active force in local politics. Some dis-
tinotion must be drawn, of course, between different Provinces and between
municipal townsin which attem pts are sometimes made by sections of the public to
give expression to their views and rural areas in which distances are great and.com-
munications inferior, aud there are few people with education exough to enable
them to set forth their needs ; but in both there is lackirg the powerful stimulus to
the evolution of public opinfon which is afforded in England by the settling of
the rates by each local authority every year. The assessment is entively on real
property ; the rates rapge from 6s. to 15s. in the £1, T'here is, theoretically, no
limit to what way be levied by theseauthorities for the purpose of the services
they are bound to carry out. The rate-payer is concerned not ‘only in seeing
that the rates are not excessive but also that the publio receives proper value for
the money it pays; and until thé connection between taxes and services oan be
thoroughly brought:home to. him, it is not probable-that the Indian rate-payer
will take the same interest in the personality and proocedings of his local council
as is shown every. day in “Brigland. For shis reason wo think that, at least in
municipalities, the existing limitations on the powers of the councils to vary their
rates should be reoonsidered at once and as for as possibie removed, though we re-
cognize that jn some parts of the country it may ot be possible at present to give
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the ocotncils the freedom enjoyed in England, For distriot boards it sy be
necessary, owing to the general conditions of taxation, to lay down a maximum,
but, if 5o, wo aro of opinion that the boards should have unrestrioled power to
vary tho rates within the prescribed limits. :

Our recomntendations are with referenco to popularly clecled bodics. and
wo think that this frecdom from control in the matter of taxation should,
where ciroumstancss permit,” be acoompanied by a strioter enforceient than
heretofors of the resporsibility of the councils to maintain their essential
services at a propor standard. .

8. In our visits to various local authorities we have been much impressed
by the keenness and energy displayed both by the members of the counoils
and committces and by the officials in their employ. The efficiency of tho
councils must be attributed largely to the system of working through com-
mittees to which the councils delegate, where possible, all their powers - under
the various Acts they administer. The "chairmen of these committees are in
a most responsible position and devote much time .and frouble to their work.
The results come before the councils in the form of reports at their periodical
roeelings and may on oconsion be criticized but are seldom interferred with,
The officials are carefully selected and” usually adequately pei¢ and both
deserve and obtain the confidence. of their employers. L{'en in England
however it bas been found that, in order that the best results may be obtained, .
some measures must be taken to proteot the higher officials, and to lessen
their dcpendence on their councils, and to make them in a sense the agents
of the central authority. Under the Local Government Aot of 1888, the
Clerk of the Peace in each county becamo the Clerk of the County Council,
and though the County Oouncil pays him, it cannot ugpoinl: or dismiss him
or fix his salary. The appointment and salary are determined, subject {o
the approval of the Home Secretagl. by a Btsnding Joint Committeo composed
partly of members of the County Council and partly of the County Justices
and he holds office ‘during good behaviour’ A county medical officer of
health cannot be removed from officc without tho approval of- the
Local Government Board ; nor osn the medical officer or inspector of
nuisances in the employ of any other looal authority if any part of his
salary is paid out of money voted by Parliameant; and the promotion
of security of tenure is one of the ob;ects with which in all urban
and rural distriots and some borotughs one-half of the sslary of these officers is
paid from funds suppliéd from the Exchequer to,the County Councils. It is
hoped to-oBtain security of tenure for the surve{ors employed by local aufhorities
under the Waysand Communications Bill now before” Parliathent, and it may be-
said that the tendency is to seoure the same privilege forall officers who have-
responsible duties to perform ;and for the purpose of still furtherirmproving
their position, the introduction of superannuation schemes towards which the
State will contribute is under disoussion. It stands to regson. that insocurity
wil] tend to provent tho best men entering the employment of local bodies or
giving them their best services; and.we are of opinion that under the new condi-
tions which will prevail in India any fresh legislation on Local.Self-Governiment
ghould providespedifically for control over the aﬁ)ointment, removal and sulgries
of the principal officials of the local hodies, II necessary this control may be .
based on the payment by Government of.a part of their salaries in view of
the probability that many of them may be required to undertake work for

Government. .
9. We consider that the position of the auditors who deal with the ancounts -
of local bodies in India needs stengthening, and, with the employment of auditors
of really good standing and capaoity, we would like to see introduced the English
practice under which tho public has the opportunity of being present and raising
objeotions to itemsin the accounts and responsibility can beenforced by means of
surcharges, allowances and disallowances.  As thingsare, waste or misapplication -
of funds is scldor brought into prominenco, or comes to light so long after it has
ocourred, that it is difBeult to fix responsibility and almost impossibloto penalize
a guilty party. We think that the auditors should have full *authority to
surcharge on mdividuals or bodies and that they should be given tho duty of
reoovering all surcharges and disullowances in & court of summary jurisdiction if
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the parties alfectod do not iramediately take tho prescribed sicps to obtain remis-
sion. In Bngland it is very scldom mnecessary actually to, recover surcharges
since the mistakes found.are generally not to be ascribed to dishonesty or gross
negligence, butb it may be noted that «n anditor has power evon to surcharge an
nuthority or officer in the rare event of negleot to collect tho rates.

10. Beforo concluding our report we wish to place on racord our souse of
obligation to the various officors of the Miuistrios of Iealth and Education and
of the local bodies who have pssisted us in our enquiries. They have met us

_everywhero with tho greatnst courtesy and attention and all bave given time
and trouble ungrudgingly to enable us to obtain the information wo wanted.

(8d.) R. A, GRAIAM, Chairman.
, BsC. ALLEN.
. 0.A.OLARKE.
, - 0., LUMSDEN.
, . G.TURNER.
. G G SIM.
, J.D,BIFION.
, J.H LINDSAY.

» 8.N.BANERJEA.
~ Loxvox ; - :
1st August,.1919.

Report to the Qovernment of Bengal by the Hon’bie Mr. Surendra-
nath Banerjea on_the- working of the English system of Local*
Selt-(iovgrnmeqt;.

‘I have signed the Collective Report of my colleagues. By the terms of
our reference each member of : the Committee is required *to advise his own
Local Government as to the desirability of adopting any feature of the English
Bystem in provinoial legislation . Tbis note is intended to meet this parti-
oular Pointjn the reference. It applies to Bengal, though I think in view of
the closa rclationship between the diffurent systems of Local Belf-Government
throughout India, all deriving their basal principles from Lord Ripon’s Reso-
lutions of 1881 and .1882, my observations will have a general and moro
oxtended application, subjeot of course to varying local conditions.

3. My first suggestion is the creation of a Looal Government Board for
Bengal, and I sce no reason why a similar institution should not be established
in all the proviuces where the oonditions are not dissimilar.- With the intro-
duction of responsible Government, the institution of Local Belf-Government
will enter upon a new phbase. - The Montagu-Chelmsford SBcheme recommends
(pa'ragraph 188) that. “therd should be as far as possiblo complete popular
control in local. bodies and- the largest independence for them of outside
control . This. two fold dbjéct would be secured by making the local bodies -
wholly electivein their personnel and constitution as under the English systein,
by relieving them largely of the restrictions to which they are subjeoted in
regard lo the details of administration which indeed has been done in a consi-
derable measure in Bengsl; andby. placing them under tho supervision and
control of a Local Government Board as in Eugland. The English system of
having aldermen on muiicipal bonrds may be comsidered and perhaps tried.
This will help to do away with:the system of Government nominations and yet
secure the services of persous of distinction who may not care to contest elee-
tions and of meén belonging to small minorities who may have no chance of
suocess in open: elections;;; The proposals for the oreation of & Local Goyern-

~ment Board has beér undér the consideration of the Government ever since
the inception of the institutions of Local Self-Government. It was considered
for Bengal in 1882 and was uegatived by the Secrotary of Btate. Lord Morley
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referred to it in his despatch of the 27th November 1808 obscrving that it
should be considered *Jiow far in each province it would Le desirablo o create -
& depertment dealing exclusively with these losal hodies, guidiug and instruot-
ing them, cerroctivg abuses in & form unalogous to the oporations of the I.ocal
Government Boards in this country.” The question came up for considoration
hefore the Docentralization Coinmission in 1909 and was rejected by them
though the late Mr. It. C. Datt, the enly Indian Member of the Commission
wasin favour of if. Indian opinion, whenever it has had an opportunity of
oxpressing ifsolf, supported the idea of a Local Government Board. A Resolu-
tion was rioved in the Imperial Legislative Council in 1914, rccommonding
tue creation of Local Government Bearde, It was largely supporfed by the
non-official Indian members, but the Government did not sea their way to
eceept the recommendation. The views of the Government of India, however,
like those of all progressive Governments have now undergone & change;:
and in their Resolntion, dated the 16th May 1918, they *suggest for the consi-
deration of the Provineial Governments the constitution of a central body
which should co-ordinate the experience of the looal bodies and provide improved
control and guidance by entertaining further inspcoting establismonts it
necessary . 'The Resolution gocs on to add : **8Such a central body should
be in direct touch with the Government and might fitly be presided over by
o member of the Bxcentive Council. It should further be considered whether
in placo of a formal board there might not bo a stauding committes for looal
and muaicipal affairs in direct contact with the Governmont to be largely
drawn from elected members of the Legislative Couneil.

8. The Government of India recognize the necd ofc o-ordinating the work
of the local bodies. In Bengal, and I presume it is the case in other p -ts of
India, the local bedies are supervised by the Magistrate of the District and the
Commissioner of the Division where there is one. The result is that the degres
and the quality of the supervision differ in different plaves. ‘Chere is no guarantee
of the continuity cf a definite policy or of the steady growth of sanitary and
" other improvements. I have been informed of works of ranitary imnprovement
started Ly one Magistrate which were suspended by his successor on his’
transfer to another district. If there was u central supervising authority, such
a contingeney would 'be impossible. Under existing conditions the efforts of,
local bodics aro often dissipated ~ Acting in their individual spheres and as
isolated units without a central co-erdinating authority they often lack method,
initiative, oxpert knowledge and organized ecffort which at times as’ in the
case of drainage and water works must extend beyond their immediate local
jurisdictions : Local Government in the conditions which aro now about to be
cstablished in India must play an incrcasivgly important part in the adminis-
tration of the country. It will deal with sanitation which, in Bengal, is the
most vital problem and also vory largely with thoe sphere of cducation.
Expert knowledge and guidanoe will be needed. Obvionsly the District
Officers, and I mean po reflection upon thom, are not as a rule experts in
these matters; and if even they were, the demand upon their time and
attention are so multifarious in councction with the general administration
of their districts that it would Lo impossible for them to do justice to ‘them.
The Government of India indecd express the view in the Resolution to which
1 bave referred that * the powers of Collectors and Commissioners should- be
maintainod ’ in cornection with local affaits. I submit that, if there is to be
‘'a central authority, the interposition of intermediary authorities would not.
ouly be unnecessary but would complicate the working of the machinery
and cause avoidable delay. 1t should be open to the central authority to
invoke the assistance of the Qollectors and ths Commissioner for information
and report, but neither the District Officer nor the Oommissioner of the
Division should have a recognized or statutory place in the new machinery of

Tocal Government.

4, It will be seen [rom tho extract which I have quoted that the Govern-
.ment of India suggest for the consideration of the Local Governments the forma-.
tion of a Local Government Board. It ehould, in.the opinion of the Government
he **a formal board or a standing committee for Jocal and municipal affairs in
direct contact with the Governmont and to be largely drawn from elected
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mombers of the Legislative Council.”” 'The views of the Secrotary of State are
somewhat diffevent, though both thess high authorities are agreod that there
should be aJ.ooal Govermment Board for instruction and guidanve. ‘The
Becretary of State says in his despatoh of the 28th November 1018 :-—

“Such powers as are possessed and in practice froquently exercised “iy the
Looal Government Board in Iingland seem to bea necessary part
of & well administered system of self-government in local areas,
and I do not consider tbat the place of such a permanent
departmeant can effoctively he taken by a standing committee
of the Legislature. A body such asyon contemplate would, T
doubt not, prove very helpful to the Jiocal Government and would
be analogous to the advisory committee that are ofton established
in this country by ministers of departments for the purpose of
reference and oonsultation. That such committees ocannot
exercise the continuous control and guidance that is required
and are mercly ancillary to the permanent establishment of
trained officials aud experts who form the depariment and
who disoharge the duties of supervision and control which
by law or statutory rules are assigned to the central authority.
The expert jospeoting estublishment which you suggest might
ovontually be eutertained by the standing committes, would
accordinf to the English practice form a permanent department

" under the minister, and would report to him and eot under his
instructions. It would he for him to deoido the cases in which
and the manner in whioh he would take the advise of the stand-
ing committee. I make these rcmarks because the English
piactice is the outcome of long experience and, in my opinion,
maintains & npecessary distinction hetween the duties of the
permanent executive staff, the individual responsibility of the
minister and the functions of an advisory committee.”

5. The principles laid down in the conclnding passage of the despatch
I have noted, will, I venture to think, commend themselves to Indian
public opinion. 'There should be the undivided responsibility of the minister,
and no institution should be oreated caloulated in any way to minimize or
to reduce it; and it is equally clear that he should ﬁe aided by an
inspecting and supervising staff who would be subordinate to him but whose
resmnsibﬁity to him in their own spheres must be equally clear and well-
defined. In this comnection I may perbapsadd that it \voufd be expedient to
provincialize municipal and district board scrvice in its higher branches
above a certain pay. In England, the Local Government Board means the
minister, and he is not assisted by a board on standing committee, unless
he chooses to call one to his aid for any special purpose. As the experiment of a
popular minister controlling a great department conld be altogother new, and it
is possible that he may not have personal experience of the working of local boards,
I would recommend the formation of a standing committes purely advisory ia its
scopo and functions to assist him, the committee consisting of not more than three
or four members to be selected by the minister himself from amongst the elect-
&d members of the Legislative Council. Such a body, if properly chosen, would
place him (arnd ho would have thestrongest wotive to make a wise selcctior) in
gossession of first-hand knowledge and expericnoe and at the same time his respons-
ility would remain unaffected as he woald be under no obligation to follow their
advice. The eommitteo may be further streugthened by two additional mem-
bers, one representing the municipalitics and the other the district bosrds of
the province chosen by them., ‘The initiative would remain with the minister,
his senso of respousibility would be unimpaired; his schemes of improvement
would be bold yet terapered with caution, the result of helpful and well inform-
ed advice, and yet he would be firm in their execution. After a time such an
advisory committes may not be necded, but it seems i0 me to bo a desirable
safeguard at the start. The existence of such a committes need noi interfere
with his calling to his aid-such other expert.advice as he may think nocessary.

8. Tho Local Government Beard in Enogland is vested with large powers of
control and supervision, But it is not to be understood that it is autocratioc in-
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the exerciso of its powers, Persuasion rather than compulsion is the chiel
weapon in ils armoury, and persuasion having behind it su’ stantial asuthority
whioh may «t auy moment be oailed into operation is usually found to be effeot-
ive. Yublic opinion playsa prominent part in the working of the entire
machinery of Local Self-(lovernment in Englaud ; and I foel that with the trans-
for of the departments to popular control with a minister responsible to the
Legislature and with asense of growing power in the eleotorate, popular opinion
will within a reasonable distancc of time become a powerful aud inspiring factor
in determining the administration of our system of Local Self-Government. Tiave
no fears as to the autooracy of a Liocal Government Board. For the board will
mean the popular minister responsible to the Legislature and amenable to its
coutrol and in tho last resort to that of the electorate.

7. The offciency of an admibistration, local cr provincial, Jargely depend8
upon its funds and muoch of the usofulness of local hodies and of their capacity
to cope with their legitimate work will ho determined by the measure of their
financial resources. J.ord Morley, in his despateh of the 27th November 1008,
to which T have already reforred, says in regord to this aspect of the question,
that funds have not exisied for an efficient excoutive statf. The friends of Jiocal
Self-Government in India from Mr. Gokhsle downwards have all deplored the
. inadequacy of the resources available to the local bodics. In Fngland the
local bodies possess unrestricted powers of taxation, of which considerable use
is made. But it is idle to think of Jocal bodies in India emulating the local
authotities in England iu this respect. ~With our growing wants and the pres-
sure of public opinion to wect them the rate of local taxation will rise; hut
.even then a large margin of local wants will have to be supplied from resources
other than local. In England substantial grants are made by the State to
local aythorities for what are called semi-natianal services, such as primary
education, tuberculosis, ohild-welfare, housing, etc. Ifere is an extract from
an cssay hy Captain C. M. Lloyd on constitutional problems which appears
in the Local Government Series, No. 1, page 40:—

“But modern econvmic changes and the development of publio
opinion havo led in the last fow years to a rapid growth of
the grants-in-aid, especially on the national or ‘semi-national’
services. By the year 1916, the total subventions from the
national exchequer to the local authorities in England and
Walos (which, in 1870, was under £2,000,000 and in 1900
about £10,000,000) amouuted to £23,160,816. And the sum,
of course, has continued and will continue to rise with the
recent extension of the principle in the sphere of public health
(e.y., grants-in-aid of clinics, maternity services, treatment of
tuberculosis and vonereal disease), and the large subsidies pro-
mised io respect of housiug in the near future. The bulk of
thesc subventions, it is important to notice, do not paes through
the Jocal Taxation Account, but aro *“monies voted annually Ey
Parliament,” and thesc represent a re-action against the Goschen'
system, and a return to the old plea of direct grants. OFf the
£28,160,815 mentioned above only about eight and a Dbalf
willions como from the local Taxation Account, and the propor-
tion of the direct grants is steadily increasing.”

‘The above demonstrates the growing tendency of Parliament to make.
grapts fo the local bodies out of8tate funds in aid of semi-national services.
‘The volume of these grants has steadily grown from year to year. Water-
works, drainage, primary oducation, anti-malarial measures, and such as way be
adopted for the provention of cradication of cholern and plagne and others
which might be named, should be regarded as semi-national services in the
English sense. I strongly recommend that the Government should follow
the Xnglish example in this respeet and assist the local bodies with
‘their subsidies. Something has becn done in -this respect Dby making
over to local bodies the proceeds of the Public Works Cess; but the poliey
ia one that in view of our growing localwants is capable of considerablo ex pan-
gion, Inthe Provincial Budgot a fixed allotment should be provided for *
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suhsidies fo local bodics and also provision should he made for loans Lo be:
advauced to them.

8. There is only another watter to which I desire to refer in this Report.
In England, primary and even sccondary education are controlled by the local
authorities, subject to the supervision and centrol of an educalion board pre-
siz.2d over by & minister responsibie to; Parliament.  “Che loe authorities may
appoint the teachers, lay down the cwrricula and generally conlrol the adminis-
tration of details, but they muat follow the polioy and the programine laid down
by the board.  In Bengal; primary and in some cases even secondary schools ave
maintained by grants made from the local funds ; but the looul bodies huve little
or no control over thewn,  They ave managed by school comwmittees controlled
by thie Giovernment Department. Thisis in violation of the olementary princi-
pte that, wiere there is financial contribution, it must be accovmanied by ad-
ministrative voutrol.  But what is more iraportant from the practical point of
view is that the control of the local bodies conversant with loca! conditions and
iospired by local patriotism would add to the efliciency "of these schools and
in ‘the cnd prometo the . general interests of cducation. This is the case
in ¥ngland, as I have been told ' by high authority, and there is no reason
wby the same result should not follow in India frum the operation of
siwilar conditions. Next to roligion, education is our mest sacred concern;
and nothing would afford a more powerful impetus (o the development
of local public spirit than this new sphere of public.duty; and tho awakened
public life of the locality would rc-act upon the entirc rapge of local
comcerns and exercise a bracing influcnce over them all.  Increased expenditure
would be cheerfully acquiesoed in and -Jocal rescurces wounld gladly respond
to the new local demands. Increased power would foster respousibility and
stimulate the spirit of sacrifice to mect it. English rate-payers are wealthy,
but the vendiness and spontaneity of their local efforts have their roots in
the conscionsness of the possession of power aud responsibility. I recocmmend
the adoption of the Enghsh system, subjeot to variations dependeut upon
differences in local conditions. ‘The recommendations of the Calcutta University
Commission for the creation of a board to control secondary edueation need
not interfere with the suggestion which I have made. The board will be in
tho position of the Education Béard in England, and subject to the general
control which it may exercise and the policy which it may lay down the details
of administration in connection with tho secondury schools may he left to the
local bodies. If, iudeed, it should be deomed inexpediont to start a new ex-
periment in secondary education such as is recommended by the University
Comuission with a Jarge measure of power vested in local hodies unused to
educational problems of this character and magnituds, the sohool classes below
the high schools may be,made over to tho control of the local hodies.

9. I consider it desirable to adopt the akove featurcs in thc syslem of
Local 8clf-Government in Bengal, and as I was the only Indian member of
the Committee I may, perbaps, be permitted to suggest that their applioability
to the othier provinces of Iudia should also Le considered.

Loxwpoy, , .
Daled the 19th August 1919.
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